
BEFORE THE HON'BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 98/2026 

IN THE MATTER OF: 

Chahdresh Kumar & Others 

..... Applicants 

Versus 

State ofHimachal Pradesh & Ors . ... Respondent(s) 

INDEX 

S/No Particulars Pages 

1. Reply /Response by way of
affidavit on behalf of l-�

Respondent No 3

2. Annexure R·-1
Consent by HIMURJA Ill

q-�B

favour of MIS Beena Butail.

3. Annexure R-2
Consent by HIMURJA. in 2q-4� 

favour of M/S Dine sh Butail.

Place: Kullu 

Date: Dl/011/�olb-
Superint nglneer 

Jal Shak uHu 

Res nt 

Panel Advocate Hon'ble 

National Tribunal Principal 

Bench, New Delhi. 

Vivek Kumar,

Advocate

203



---i-

BEFORE THE HON'BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 98/2026 

IN THE MATTER OF: 

1. Chandresh KumarS/O Sh. Jhabe Ram, RIO Village

Thunja,PO Kasol, Sub Tehsil Jari,District Kullu,

Himachal Pradesh - ( 17 5105), Tel & Cell:

821955353 l Email id: chandthakur266@gmail.com

2. Chet RamS/o Lt. Sh. Guiab Chand, RIO Village

Thunja,PO Kasol, Sub Tehsil Jari,District Kullu, 

Himachal Pradesh - (17 5105)Tel & Cell: 

8894682206Email id: cgrahani87@gmail.com 

3. Maheshwar SinghS/o Sh. Tek Chand, RIO Village

Grahan,PO Kasol, Sub Tehsil Jari,District Kullu, 

Himachal Prade�h - (175105)Tel & Cell: 

7807040094Email id: maheshwergrahani@gmail.com 

4. Mukesh KumarS/O Sh. Teja Singh, RIO Village

Thunja,PO Kasol, Sub Tehsil Jari,District Kullu, 

Himachal Pradesh - (175105)Tel & Cell: 86290 

77171Email id: mukeshgrahani725@gmail.com 

5. Inder DevS/O Sh. Ganga Singh, RIO Village

Grahan,PO Kasol, Sub Tehsil Jari,District Kullu, 

Himachal Pradesh - (175105)Tel & Cell: 

7807543457Email id: thakursahar9@gmail.com 

6. Rohit Singh96, Basant Vihar,Near Rakkar Colony,

District Una, Himachal Pradesh(l 74303)Tel & Cell:

7018013195Email id: katwallegal@gmail.com

Suoerintendi ne• 

Jal SI iii!' �; Ci nu 

..... Applicants 
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Superintendin 
Jal Shakti Cir 

Versus 

1. Chief Secretary, State of Himachal Pradesh, Majitha
House, Near HP Secretariat, Chotta Shimla, Himachal
Pradesh - 171002, Tel. & Cell: +91- 177-2621022,
2880714, Email id: cs-hp@nic.in

2. Principal Chief Conservator of Forests, Himachal
Pradesh Forest Department, Talland, Shimla -
171001, Tel. & Cell: +91- 177-2624186, 26231147,
Email id: pccf-hp@nic.in

3. Secretary, JSV (Jal Shakti Vibhag), Jal Shakti Bhavan,
Shimla, Himachal Pradesh, India - 171005, Tel. &
Cell: 0177-2621859, Email id: iphsecy-hp@nic.in 

4. Chief Engineer (Commercial), HPSEBL, HPSEBL
Head Office, Vidyut Bhawan, Shimla, Himachal
Pradesh-171004, Tel. & Cell: 0177-265-8384, Email
id: cecomm@hpseb.in

5. Deputy Commissioner, DC Office, Dhalpur, Kullu,
Himachal Pradesh - 175101Tel. & Cell: 01902-
222727 Email id: dc-kul-hp@nic.in

6. Director Himurja, Himurja Bhawan, SDA Complex,
Kasumpti, Shimla, Himachal Pradesh -171009Tel. &
Cell: 0177-2621783Email id: himurja@nic.in

7. Ministry of Environment Fore st and Climate Change
Secretary, MOEF &CCindira_ Paryavaran Bhawan,
Jor Bagh Road, New Delhi-110003Tel. & Cell: 011.,
24695230Email id: secy-moef@nic.in

8. Member Secretary, NBWL Wildlife Division,
MoEF &CC Indira Paryavaran Bhawan, J or Bagh
Road, New Delhi - 110003 Tel. & Cell: 011-
24695231 Email id: nbwl-mef@nic.in

9. Dinesh Butail M/s Dinesh Butail, Butail Complex,
Palampur, District Kangra, Himachal Pradesh
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176061Phone: 7018562123, 01902-223510 Email id: 

thakurjitender445@gmail.com 

10.Beena Butail .Mis Beena Butail, Butail Complex,

Palampur, District Kangra, Himachal Pradesh -

176061Phone: 7018562123, 01902-223510 Email id:

kasolhydroprojec,tl 971@gmail.com.

; .. Respondents 

SUperlntendi · eer

Jal Shakti Circ tu 

Vivek Kumar,

Advocate
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BEFORE THE HON'BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 98/2026 

IN THE MATTER OF: 

Chandresh Kumar & Others 

..... Applicants 

Versus 

State ofHimachal Pradesh & Ors . ... Respondent(s) 

RESPONSE BY WAY OF AFFIDAVIT IN 

COMPLAINCE OF ORDER DATEDl0.02.2026 ON 

BEHALF OF SECRETARY, JAL SHAKTI VIBHAG, 

HIMACHAL PRADESH, RESPONDENT NO. 3. 

MOST RESPECTFULLY SHOWETH: 

.I, Vinod Kumar Thakur, aged about 57 years, S/o Sh. 

Bhag Singh, presently posted as Superintending 

Engineer, Jal Shakti Circle Kullu, and Government of 

Himachal Pradesh, do hereby solemnly affirm and state 

as under. I am duly authorised and competent to file this 

reply on behalf of Respondent No. 3. The contents are 

true to my knowledge and belief, derived from official 

records. 

Superintend1 ngineer 

Jal Shakti C e Kullu
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Preliminary Submissions: 

The role of this Respondent department is strictly limited 

to issuance of No Objection Certificate (NOC) under the 

relevant water-use policy to ensure that no existing 

drinking-water supply scheme or irrigation scheme of the 

Jal Shakti Vibhag is affected by the proposed hydro 

projects. 

Environmental clearance, Forest Clearance, Wildlife 

Clearance, FRA compliance, cumulative impact 

assessment, NBWL scrutiny, slope-stability study, etc., 

fall under the domain of MoEF &CC, Forest Department, 

Himurja, NBWL and other specialised agencies. This 

Respondent has no role or authority in those matters. The 

allegations of "project splitting", "misrepresentation of 

hydrological baseline" or "fraudulent nopienclature'' are 

not attributable to this Respondent. 

Reply on Merits: 

ri,.'\'.�i�t,U 

1. It is admitted that both projects draw water from
5\\?.�

a 

et I �ai: s\on , the same single stream system. Locally, Grahan . ,
\� to\\�t\\\\\\ \_\'\�-, 

��
""· cou..¢ village 1s upstream and Kasol village 1s

downstream on the same continuous watercourse.

There is no second ·or separate stream. The factual

position regarding issuance ofNOCs is as under: -
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i) Smt. Beena Butail (proponent of Kasol

SHEP) vide letter dated 16.10.2015 applied

for NOC and annexed the allotment letter I

consent for preparation of DPR issued by

Project Director-cum-Dy. Chief Executive

Officer, HIMURJA, Shimla dated 10.08.2015,

wherein the stream was mentioned as "Kasol

River". Annexed herein as Annexure-RL

ii) Sh. Dinesh Butail (proponent of Grahan­

Kasol SHEP) vide letter dated 16.10.2015

applied for NOC and annexed the allotment

letter I consent for preparation of DPR issued

by Project Director-cum-Dy. Chief Executive

Officer, HIMURJA, Shimla dated 10.08.2015

wherein the stream was specifically

mentioned as "Grahan N allah". Annexed

herein as Annexure -R2

Both applications were processed independently because

they were subn1itted by two different legal entities with
;\�\) 

�'\\�S separate allotn1ents from HIMURJA. The Department

'l<a��;jgqcessed each application strictly on the basis of the
03U"'-c,o��\u 

d ail ] d · d · · fu · h d �\st't-�ow- et s, nomenc ature an project escnptlon mis e , ,
by the respective applicants. Accordingly, NOCs were

issued to both proponents. The nomenclature used for

stream in the NOCs was san1e as mentioned in the

HIMURJA allotment letters submittr.d by the respective

Superintendi g nglneer 
Jal Shakti Circ Kull 
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proponents. There was no misdiscription, concealment or 

fraud on the part of this Respondent. 

At the time of processing the NOCs and even as of date, 

no drinking water supply scheme or irrigation scheme of 

the Jal Shakti Vibhag, being fed by the relevant stretch of 

the stream in question. The natural bawdi of Village 

Thunja is a separate local source and was never part of 

any formalized public water supply scheme of this 

Department. 

The statutory and administrative mandate of the Jal 

Shakti Vibhag is confined solely to examining whether 

the proposed hydro projects would have any adverse 

impact on existing drinking water supply schemes or 

irrigation schemes under the control of the Department. 

The obligation to environmental clearance, cumulative 

impact assessment, forest clearance, wildlife clearance, 

FRA compliance, slope-stability studies, or blasting 

permissions and cumulative impact assessment of inter­

linked projects lies with the project proponent and the 

concerned clearance-granting authorities. The Jal Shakti 

I\

1
1.\ 
�s1£-\) Vibhag is not the designated agency for such appraisal. 

sn
a�a Issuance of water-use NOC does not amount to

�a � ,,\.Ss\orier . . . 
oatnc.ortW-

5
\tu\\ut?aµ\Jra1sal" or "clearance" of the hydro proJect itself. 

Court 
0,stt. 

Superlntendin ngmeer 
Jal Shakti Circl ullu 
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In view of the above, no relief is liable to be granted 

against this Respondent. The Original Application qua 

Respondent No. 3 deserves to be dismissed. 

PRAYER 

It is, therefore, most respectfully prayed that this Hon'ble 

Tribunal may be pleased to: 

a) Accept the above facts and submissions and hold that

the Jal Shakti Vibhag / IPH has acted strictly in accordance 

with law and departmental procedure. 

b) Dismiss the Original Application against Respondent

No. 3 with costs. 

c) Pass any other order( s) as this Hon 'ble Tribunal may

contents of the above reply are true and correct to the best 

of my knowledge and belief and nothing material has been 

concealed therefrom. Verified at Kullu on this 1
st 

day of 

April, 2026. 

�c 
No. 3 e<>- --� f-
Certlfie<l. that above affid;Nit declarJr Oath 
before nle \ 

Da11)�:'f.J"r J
°'� �,�S/o - L � C )c"�l\ aspers�ally!A'J'Vj:�''' �t,.�by 

,. � ,J,.. Sh,-M�� 1 M'.Y'.'. PV>1, 
Who is p,·rsonaUy l,m�,v · , and l'Xplained ( �, • 
111 the depunent 

- · R ·s,oner

D�t Court Kullu (H.P.) 
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1 'i !,� (f,J', t },:/H: rgy Dt',vet<,prn eut /\g1.'rwy) 

H!i,!Ut<JI',, U1 '-1 Bi,awan SDA C,JJnplex 1-<:asurnp!i Shimlti-171009 
Pn�.trJr- 1 ·r,1: :i•i::t21:,J,.,.1,�DJ}_,_,m?5Joc._ 2D21623Jl.1: 177:2§226.,s 

No. HIMUIUA/ Sl-W/I\M�'.f! 1-\H\ ! 5 Dated: 
To 

M/� lkna l:hJt<1i! (S\,Je), Bntaii C{)mplex­
Bundlr1 Tea cstai.e Palampur� Kangra 17606 l 

CoHsent for exdusiv(;' iime bound light for preparation of Project Repul! fo1 the 
Small Hyde! Pw_iect Kasal ( 5.00 l\1'\V) in Kuliu District , Himachal Pradesh. 

Dear Sir, 

f am directed to inform that after considering your appfication for the Self kknufied 
projeoJt the State {JOverrunem has c0nse1:1ted to gi •e you the exclqsive right for prepam.ti1,n cif 

PR. for subsequent imF le: nwtation , ., ! J IP in HP The dctl¼:ls vf the project for which ,onm 11 
1as been grnmz,: i., �i:, , .e[:), 

r Sr Name of HF 
I r--hi. Pro !1t'd

• ,,:ro n�1r:.-tt (ram, iu,.ati•.n
,.1 lllfc/JU,ftt't'3. �"'JI _i:1,p /; -:,,.jr .,- ·

;; ,, t:!1W�i1S1v1 . 11 

,H· tfil . J',.i• 
•1tilll *"\ ,l 

,.1,: r-

.. r • -�� (t;H•· 
� !iif· �1 �. "i' 

l\'.' CUJf ' 
,n 

Tl1c Security dr�.rg (i!"l\mdab!c) in iJw shape of Dcmmnd draft is tiJ be fornished in favour ,,J 
"DJRECTOR HJMURJP." pnyaiile at Shimla@ Rs, 50,000/- per MW. If the requisite documer1s­
such as PPR, Upfront premium nnd post allotment processing fee etc. as p l I il,c:.;d in lhe cml(iei1t 
letter are.11ot depos1te l in t-im" the project shall be cancelled a· ,cl this amount 1,-iU be forfeited. Tl,s 
ru ount wiU aJso be used as pe1fo1 mance guJ;trantee for different milestones and adjusted age.ir;t 
extension charges that may have become due and were not paid in case of cancellation ofprojectat 
• m\y snrge;-(EMD·uern:sstmilat th-e ttmeL1f-a-pplywill be-adjusted·11galnst Security) - - ·

The above s�urity sh<tll be �11111 able lo !PP qfier signing of IA. 

��"Kl
A�t EngineerJSV Sub-DivisionShat 
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Furnishing of the Processing Fee (noa-iefo.nclab!e) in sh;;:,0e ofDermmd Draft in favourof"Dire{;tN, 
HI.l\1UR.JA'' payable at Shimkt. Thi-; processing fee for Himachali, Cooperative society/Company 
comprising of ,he bonafide I-limachalis shall be Rs. 25,000i- upto ;: MW und beyond 2.00 MW 
upto 5 MW ta, s.25.0001- ·i Ro:. 10,000/- per J'vfW (:for 'he car ati{) '<�dipg 2 MW). For otbe:-s; 
i.e. Non- HimJ.dmlis tie pr<>w.hng fee sl all he Rs. 2.00 lac pe; Proj cl.

If an TPP enhances the cc1.p2city of Rlready alJotted Project aftt,r Tednical Concurrence/ signing ol' 
lA, then the lFP shall be required to furnish the processing fee afresh at the rat�- specified above. 

;u (a) tiP�FHOfiT PREl\1TQM (NON REFUl'fDAl3f&i. 

Upfront premium (Non-refondab1e) shall have to be fumlshed in shap� of Demand Draft in favour 
ofDireclGr mmm:_ja, payable at Shimla. 

Up-front premium shall be charged 111 tv,o stages-

1) @ Rs45000i- per MW .:1.t tll':' time of allotment of the prni1.�c', i.<? witbin two months from
'i}ie d;,!f:'.' •)fthis 1x•nsent letter and

1 Jr J 

'' 
r-,JJ 

I ��h1fity 
"t1b1 i-:sii:,n 

F(asibmty 
Approvai 

Report 

I I r' 

II 

1-'itlU!l six mor ih:; ()Ill tr,' Jate f '�t.-nr-ertt Leti�rheture
DP!paration of DPR rea'>tb11J1y Report (FRJ shall be based
on actual Survey & investigation containing site d�I, 
l1 •drologi<.,aJ da1n; location of proj«.'t C()mponeots., power 
_ tudies for capacity determination, Land requirements. 
Layou plan, single line diagram, E & M equipment
specifications. Extension of thre(': 1nonths with extension
fee@ Rs. l0,0O0/- per MW per rr onth. 
Cmsequences- Omcellation of pmject 

Himurja wiil :approve the Fe:2�slb .... il..,it-y""R""'�""',p.,..·o""'rt""'-·=i*;itl:;:,1,;=m=
t\
.\""'o�· ,_ -- -

1unnths from il, :,ubmission or within JI months 
( ioclud ing extenskm obti1ined for submission of feasibility 
report if any} from the issue of consent l�tter. 

-!WlV m 
A�nt Engineer 
JSV Sub-Division 
Shat 
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r. -J
-----�-A-c-,1-ui_s_i(j_,)_n __ -; ;r· ·;-:-:1p"'p:,-:-h-as�to-o'b:-tau-:'-. 1-a--:-1-=--1 t"T"h_c_11_ec_e_S_sa.l"}_' -re_v_e-nu_e_r_e_co_td_re_q_u_ired .

Revenu"' tecord. for implemer:itation of project 1Aitbin Nine (9) montt>S from 
I the jate f issuance of Consent L tter or within 12 months
I (including extension obtained for submiS$ion offeesibflity 

4 

5 

Submission I r 
applications for all 
cleru·anreslr1pprova I/co 
nsenl · tc, different 
departments 

Obtaining of atl 
clearances/approval/co 
nsent 

repor'· if any)from the_dat�<lfissuane€ o1 Consent Letter. 

IPP has to submit applfoations for alf the 
clearancesfapprovalfconsent appf,te.d within Eleven (11) · 
from the date of issuance of Com;eot Letter or w"ithill 14 · 
months (:including e>.tension obtsined for submission of 
feasibility report if any from the date of issuance of 
Consent Letter. 

I.PP has to obtain all the ofearanceslapproval/cansent 
within Twen ' Four l24) months (including extension
obt."1ined for !;U missio of feasibility repo if any) from 
the date of Consent Letter. 

ti ---· Submissmn � of -\Vlt!Jin 2-1 months from the da(e D-f issmmce of ConseFt 
Detailed Project Letter or within '27 months including three (3) mo11ths jRe.port (DPR) ,L, per extension for submission of FR if three (3) months 

• , CEA/ ewe extension not avafled at the timt: at FR. extensio of three 
Guidelines & wirhin (3) months can be availed for subn)tssion ofDPR for valid 

IaUotte<ttariprri·•ierl r,,c;a'.)w by lo:wyrng � :tensil'.'o fee@ Fs 1000/- per .MV.' 
I patamPt � with all tOJ' firST mon. doubling in uccessive 1 ouih ·,· i.e. 1"
i:learm�·c,.,, 

. 
1nonU1 s i .Qi')O/-. 2 month R3 10 JO/ -l montH 4(){101 , 1 

r -� - . ·:· . -- --- . -»-• •·---·�---- ·-• ·-------------·--·-··-·-· .. . -----·- ______ ,. _ _  ... .. - - .I 
l • . .-i�m. ,:: T1::chnkal C,.i::-1<.:rnrenct shall be accorded':? ])i.rectorate. •�•; , 

! l CcmcrnT�nc( Lne1gy (I)cE:,, DE l:>ehalfot'die Government within 45 day� 
· prer-..rn ,., ,r,,irim tt, . datP. ,f ·pm)lt "t }le Detr.iled P1,.je�1 R.epot1 :Jl 

m,1:-mi:,. ,c,t ,f I tthin .-:!8 rr_onths 11,1d !' days inclu,ding e\.1erts.Kll! 

(J 

10 

; rii.,nit e ta 1, �]}il)1h< I 11 •�erl fa.1 �ubmiS-'>1� )f fi,a.sfoiMv rep :.ut, tf z:,,, lT'}U, 
t O'V . ,1 �HJ/<�;r:r:rn :i'.'t <)f l :_t!'! qB'!f:" 01' iS:3:JH.ll(;t ,.. __ J !_,,:J:'.'lS0f.tt. !..-f:-fteJ Hi\d 0Jsu t�OCnf!J:'.:tf 

I-· -
� (>.s1rfo·.r "ilu1,

r,rr-•1 v ,, ,, ,r • 

I Achieving Financial
closure including PPA 
if requited and work 
started Concurrent 
aetion;· Any bclan� 
clearances. 
co�nt/approval to be 
obtained. 

; it· 1,,1ru1ciUtit8 (J, :,�L�11t1\ :-:if 1:�. 

�·.1-- •ipr__,,,. ""n,.,�•:,_ ';- 1h�,�-· :C·:-n:t, ;'t�i}l-V :·1 :•t�.\xns-�·, _;
, ",,q�r:::<:.3 .';_·, :·' ;: :;Lz��,1,;,�:._. •1,.r:.:viaJ;,.,.,,, .ti i:1;, :· ,mt:i:F, 

I 
I pr;Ull 

w..w.,,..;,, '> .t. I •,_�-, . • ,. • ♦-• 

Within l 5 da; s ()f accottlance of TC Ul within 29 months 
from the issuance f Consent Lener (includmg extension 
obtained for submission of FR/DPR, if any:l whichever is 
earlier. 

IPP has achieve the financial closur� inclw.Jing PPA if 
required and obtain balance clearance/conse11tlapproval, if 
any and start work on site witl1in six (G) months after 
signing: of lA or within 35 (Tlonths (including, extem:ion 
obtained for submiss1on·-(}f ·fea..,ibill·y report and DPR; if-· 
MY) from the date of issoonce of Consent Letter. 

j��t(f 
A�t Engineer 
JSV Sub-Division 
Shat 

-
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I l -Proj�­
C.orumissionmg

-,2-

I
! Prqject must b,! CQEllnissioned within 24 months from lhe 
dat � vf strut of worl . However. sjx (6) months e,ctension 
·n hi�. peiiod is aJlownble- for valid reasons Sl.lbject to 
de_pos1bc>n of extension fee or within 65 rnonths (including 
exrensfon obtained for submission of feasibility 
repor1/DPR submission/extension in cm1:>--m.r,ci.ion period, if 
any from U1e issue the daie ofissuar1�e of Consent Letter. 
Extension charges applicable @ Rs 10(}{)/� per MW for 
fi1"$t month doubling in successive mQmhs, rubj�ct U): 
maximum of Rs 10,000/- i.e. !st month Rs 1.000/-. 2n4 

month Rs. 2000. 3n1 month 4000/-, 5th month Rs. 10.ooOf.. 
This part crf charges will be pay· ble upfront or with 
interest at project borrowing rates. after comm.issiorting .. 

6. The WP ·I.nil sticl tr_. cim time schedule for the investigatior of tbe pc\;ei.t and submission of
· ,� F and DPR. In ti1e ev nf f the lPP bm.ng unable to subnit be FR sud DPR within 'the
sfi u ate<l pedt1J as meu ·oned in clause 13 &S in !his letter tbe !PP can see extension for 
the dela_ tl)r valid reasons.\\· hin one month alongwith e:-:tcnsion [i::e ,ind maximum.extension 
Jlai] bQ as m�ntione.d in clause o -.5 of this letter. Extension foe for e��sion in time period 
r r subrui.,sion-0fDPR shal be @ �Rs 10001- per MW for ft;,;• rnc n<:h doublingm successive 
rw�n,hs, subject to m�x.imUt 1 01' Rs \ O,00O/� J.e. 1st m.onth Rs I 00 / •. 2rr1 month Rs. 2000. Jn'I 

m,::nfo 4000/-, 51
� month R,. 10,000/- and for FR e.xtensior ,foes sl1\llt be@ Rs 10,ooot. pei 

r,;JW per month. 1 ol' submis:.min of DP ;,itbln tl,e extf id period shall lh"Ult intc 
::-fl!l('.c•(hiini, (_,fH1e rrr0j1c-1,' 

�'ctat1�d 1-'1 jeJt l.epon subn11ss1or- .:iattt lu,dl Lt reckoaed onlj aftet a h� been found that 
dJe rep lit i u 01mit · h , ,' CW ..... guidellm:, & vithi!! tt,{]ottoo/appro\-ed 
,!k · aLh 1& ;tre.a. . 11 r�pc 1t � · .!itudicl ,I 1all f- �,re, t'fcl •, � .11'.f!d cor1Sult:mts wbi. 
·,a�� l!l: Jei1 nllP. ,f tandltng t•" �:.mplere Lask of geo!o;i.,;al & hycL"'\';,Iogkru irlvestigatlori. 
:1mtjrwt1, ir 11 ,11. '/tf'!'l" t ,. ·,, 1r an1 m f'."1!0 h'.\' fr 'i'-'."• 'lt I rrj -:-ts Ct•r.l'Jf•Wtt 
J{�tijk', -� ;}:1;� ... , 1>:Sldtnn::·. ·lfl.1 :.1·"') :;:gpede I �r; ::non �)f _'.""J(:_li;,if.:11 ��� th� �)'Pf:: (J" 1n1.1e1-:�d 

1�11;:ipt ct "-o!!&1l· 11q1ect F.enu1-r DP 
n.z . , (n me1 • • = ., '?d a, p<:· 
Jr 1t &[r:.,1 u rhe ril ,p 1 � 1Jl I , i, 1!1·. lJJ R lo Oiie...r,_,1 1
�n g I" " ,f,;I fa.:t!i: of qJm,1 a I �: I r,1 'll\." t I tin� "''3l1'tn ·,., I . f DPR H0,1llHJh 
(ji.I�cm of bll.:ig) ! may p11im out.the de1�,ts and d-efici�uci a.ffectu,g the Teclmir.al 
Co cu,re.nr� 1PP is expected 1-;-miligood 'the defects promptly and removeliecfe'tects-o

r 

defici.,,r,cacs, as pointed out by the f-IlMURJ Al Direttor c,f Energy within 30 days from the 
4is ate nf the connnunfoaiion. TI1e !PP will obtain Techno Concummoe (TC) from 
Dir�or of Energy., within 4.5 days from the date of submission of PR. 

9. if the peifo.rmance f ci1is con�l",n t 01 any oblig.Ytion of lJ'P is prevented,. restiicted or n1tetfered
with. for any reasons of: fu·e, explosion1 epidemic • cyclC'ne, earthquake, tlood, tt11foreseen 
oaturat calamity. war. rev lutioo., requirement of any Gavenment or any sfib..division 
authority ot repr;;sentaihe of any such Governmein in respect of the aforesaid oooditioru, or 

� -- - - - ,aay-other--� \\ halB00wr whether-similar er-cl1ssirniiar--t0 those--enumel'aled,esy'Artd4e 
reasonatle control of tho party hereto; the partv so affected upon giving prompt notice to oilier 
party sha:U b" e cused tion1 such perlormance to the extent of such prevention, restriction of 
interference for the period it persi�ts provided that U1e ptVty $0 affected $hail make its best 
efforts to a •oid or rem •,,1 caus� of non- perfonnance, if po. "ble, and shall continue 
perforin::mce heJeut11ler '\.\ilb !he utmost dispatch v.-11enever such Ci\Wa$ are �o-ved. lfthe 
force, majeure such as \,a,, l i II war, insmre:clion. riots, revoJurfons. fil'es., Iloods, epidemics, 

1 •. quarantine, res:rit�tion , frcigl embargoes. radioactivitv. earth�uakes. cloudbursts. landslides 
\- 1:,-,,1, \r-.1� ---· �\-UL c.e:.�. I'·.''" l'r !',g,-i -,r ,,.,

As{� Engineer
JSV Sub-Division
Shat 
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and excessive :mow pcisist:; for continuous period of the conse1Jt letter or rnore. thr: pa>ties
shall rm�et and dl'>cide abzmt 1.Jie fi1rtlier course of action. 

l {. ln case the U'l' does no1 fl.mi the Pr,.1iec1: to lw feasible fo,im teclmo-econom!c consioer'.atious 01
from any otl.ter aspe-:t, lh � l 'P sht1 II hand over tn th I HMURJA all the Project Reports an
any other connected d Jl;Ume111s .l, . as may have bceu coltl".cted a di r pi c:par,ed by the rPP 
during tl1e. �oorse ofinvestigatiuns.

11. The Government aHer having concluded tha1 the I roje tis 1echno.economically viable may 
ente1 into an lmplem�nl1tkrn Agree 11ent with the IP within 15 clay of accordance of TC
or within 29 lllonths after l5sue oJ consent letter ( includi11g extension if· 1y ) whichever is
earlie1·. JPP will give r LJU-. l for sign ng IA and deposil r�uisite char. cs ii r signing of I.A 
for il1e execution of pr<liecl n tern-is and conditions iu accordance with I f.P. Hydn., Power
Policy 2006 rend with various mendments in it notified from tinie to time.

1.2, The lPP shall set up its office within State of Himachal Pradesh after signing of
lmplemennuion Agreement and furnish the proof the f. 

L3 (i) Th.is 1,;onsent shall be restricted ,.,,,ithin the appm\·ed parameters of thL� consent letter i.e.
to utili.7.e water of J(!lsol Nahl/stream tn elevation range betw n E :t HU O to 160:"

, . m (ic lversi 11 vctr to Tait race) on J.;eft/Ri I C Bank o� n which thi.� i.roject ls
envisaged unless 011Jer¥!ise approved b) the H.P Co emment The H.P. Govt sha.U be al
liberty to CB¥teel tbe consent. if any vi lat ion on th is account is discovered at a later stage

¼• l•,� per lairt oi,wn ,,,111ddim: pariat irta11 
ht,rirontld dtstanr.-P. ·1 1 mrntainr.-11 l'.i-"i. , 
of WQlt:-,r tn the ::.ti,� , I J· le• m 1l� rp,1 /11i 

,, r,f �Omtr� cl!l'Ultitin is� t)J. 2 (. 
1 r prnj«fs tn a,low vi ihk1 rJr,, 

1 d,wuled s,1ne;'. aHiug wrucJ ih ·

'J:1' lri ':--;u;r:: ,f �JJ.) :dniHc .. � :.1:�· 1 le :'ht� ):Jr 11
,... 

·,�Le-t �h(J':'\e,i1 1.·L :�·,i� 1iit<•r-
:�rr;;�!:-·:'n.ai)2t1 ri,· ;J:i- L:.: - ;Arn.rrf-�jr l .. r: 1 • .f ··�d, 1 �bt i;.I � t,-\,I,· (!'1--$ 

.H:: r:.:,-::r abc,ut �l.k , · ,1, ... ' ·· : "'t ir:n l: · 11;:;, i i. 1 1l:,.:.\ ; PH ii ,u: ' . 1d111i..

} (;.( :1--i(f, j ,,,,i t l ! l �' ft,.., ,.,t !f
,4n \' , ,,, , tf"" "�1, 'f'' I

•ll 

14., NOCs of !PH, H:PPWC, R,:•1emn�, F'i:;herie.s and Wild Lifo me ·not required with DPR.
However, clearances ,md compliance 'Jf nonns & conditions of the deparm1ent:s shall be
ensured by the develope1:, before and du ring execution.

(i) The norms aocherms and conditions o fiPH, PWD and Revenue Department shall be
Annexed with the hnplernentnrion Agreement and developer shall abide by them.

�- (ji). J�Q. projec� s_hpuld. �e altQ!t�� ln � i 1�_iife_S�n�tuad�slJ.'¥t(fofa,t�a,s,. ff latw_◊n,$h� pr9j�­
romes within the boundaries of Wild Life Sanctuaries/Parks/areas by war of rcdefitnng 
\)ound::i1'ies of Wild Life- Sanctuari es!Patkslarea • lPP shall have to surrender t� t>roJect
irrnn!;!dio.tely without any dairn. 

\ ,.,,.--, \i"''
t� "'�•\1 ,_,,.:,, 

�- ��

As�t EngineerJSV Sub-Division
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liii) ''✓ r) r,:oc cf Fisir'.J!e0S Depart,nent is tequirE'd, (lg)\' \',');,:;r;: proJects ate allotted i11 the
<.ti ,,i!,n;s •xhere FH,w1 i,e;s depa,tn,ent bas its cor:isc1 '"ali<ms ;;ind d,tvelopment pn�jec!s, thl'·
,:k,,eloµe,,s vviil co111piy with all the i:nstn1cti0ns/dire'!dons of Fisheries Department and
lake: into ru,:covnl irnp,.1d in Fea::ibillty Study, DPR 1md dr,iri ilg pr,)ject execution,

a) No charg;cs fo1 prnjects upto 2 MVi.
b) For other only per Iv1W charges at the rate of Rs 50,000/- per MW.
c) N0 addiliot\al clt'llge:. for lehgtli ◊f :streaf11 so as t{:, t1V◊ld hBpectii)flS.

Vv'here a11y development conservation projects of Fisheries Department are impacted
separate charges as per Fishei ies Department proposal.

rly) NOC of ram Panchayat •-· EffecHve consu1tation ,,hall be done wifli Gram Pa_nchayats 
and theh objections and suggestions shall be heard and dedded by SDM by ray of a 
reasoned spealdng order. Aggrieved parties have right t1) appeal before D.C. and 
thereafter Principrl.l Secretary (Power), 

mgie joint c1 for stat, 

UOC:: ,HFe:i·,,j,,; T\r,pattir,•nts '0,lrn.IJ b•· f\ttnhh,'d in s!•sp1• r,f' '.'"'If -;tf,"'sted C'opt"S tc, tJ\f' 

HlMTJi{j/, T};;· ll;i/·;; reqt;i�·ed "to fo��i�j.1 11; ;�ffi(!a�i( 01;· h,�: 5/� -stmnp pa;;r - dui; 
ilOtati?.r3 ,, , tlv� 0ffec.t ttta1 ::dl foe c:,'.)nd itfo,,:, 11, :h,� t, r_):::,s otM,iJ:Fd from tfll� different 

.i.p!l·�,i:;, IJ'f"�,n.!it.U.1, ,r ;·r •;n:tt� 1'h:.:/r1 ''!' , <11&;. { f_� � � '\!!., '.f'ii:et L1 ·,;C,,S:\ Itr ; 
}qJi·FJ, tit ! � � �' t '> ';., ; n. i :..,r-- ,� i.HT" ; .,: I,) ttq:c:x ,-r) ::�\ ,u-rr t.:'"SS.f-;1 •t� ,,1} 

� ,l ¥ 
,,�� . /;./•· ·� 

►r.r- ,,: ;,, ..... 
- {,'_ 1 I ;,.l,h .. j ,!_, ' I 

tt i•f�t• ,, ..... ➔l'' 
ilk 1Ppl 1 11 1 ,1,.\71lt:., 'if' '>'Ule1 NaJ�"'S 
1 'Jt,.pe ·,, oe<� 2

,i-
,...r, t" um- l!.!Ji,llioao · i$ .,,..,1 

1�H,--., •� f=th•J ta , ur ..,, i gt t 1!> 1 i 'tell!. 

ii.) Sm;:di Hydro E1ec!ric Frnjeds upto 2 MW a!lot:tl'Jd afrer 2006 Hydro Policy, where 
power is cor1sumed in HP by HPSEBL froo power payable to Stab! and Local Area 

evelopment Pund shall be 2%, 120.o and 18% (2% for first 12 years, 12% for ney.118 
years & !8% for remaini11g period ofto JO years). 

b) For Oilier Projects- Th,� Free power royalty liable to be charged for projects with an
hlswJled t�aµa(}ity upio :5 MW will he al the rate of !2%, l 5% & 24% (12% for first 12

.. , __ y�. 15�1i fm,nexl 18 y�ars &. 24% for remainingperiodyf 10 years} for �ptive use or 
tl1i1d J}allY -.;a}e outside lhe state w the rates applicable as per pohcy of fffo State
Government at the 1i111e of sigr1ing of fl\. for captive consumption within the state or 
sal to HPSEB Ltd 01· i s successors the concessional royalt.' rates shall be 6%, J 5% and 
24'}o (6% for fl� l2 ye;m. 15% for next 18 years &. 24% fc.T remaining period cyf 10 
years) ln case f capacity �nhancemcnt beyond 5 MW rates notifred by govem.ment 

\ shafl 'be apphcRhle. 
,-t)fk\

!jwe,�� 

Asint Engineer 
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·1 he IPP shall pn:,vide an additiom1I l % (one perc;ent) free p,:>wer (Iyer and abo t therates eicisting at 20 (a&b) for Lt-eel · rea Developmem Fund (LADF) imed atproviding 1egula1 strearn t:0f revenue for income ge-neralii:m i!"IU welfme schem�.creation. of addttional infrastructure and comrnon facilities etc. on a Slb"tained andcontinued basis over the lifo of the project. This fund would be available in the form ofan rmnuity over the entire life of the project.
18, TI1e l:n:,Jance energy, after adjustment of t"ee energy, may be used/sold by the Second Party in the following manner:. 

(a) Free eneigy shall be made availn le D) the Second Party at 1be inter .:onnt!ction point lo the HPSEBL, wherein HPSEDL will buy power from SHPs upto 2.00 MW, if the de eloper s,: choose. provided that free power to the State is also as per 2006 Policy and the metering shaJI be d ne at t111s point For SHPs above· l.00 MW upto 5.00 MW,. HPSEBL will formulate an objective, prudent and transparent power purchase policy, kee.ping in view load centre, evacuation cos1, line losses, hydrology etc. 
�olid tap conne.cti ;ity 1 Ille ,ea.rest or I l kV 01 :u t.V iffl,., ,rp•o � M'Ye" oapacitv genem1ion capa,�itv will be ulkr;, ed with approprillfe pr tectlon. 
Tc ease Uqai.:Uty, Commission �vill determine two sel3 of levelised tariff i.e. ne tor firs '5 lt 1 0 veatt whi.;h ·nay t,;,> higher 'Uld ">nd set fnr balance peric 
t-k ;:Jb<::fi]1't,r:'tr::i1,s1n13s'iOt! �hr�n;e· � [Ji:: ' 

�r:1,.hr,." r.� :_;:_v" ·  t,r;�;'1:{�r,qecr.1(n; 1�,: h·, ;�

, 1'{/},J.J ,.� f.i -�i-1:' 
;Jll)Jl / �- !<f•' ) �, 

J··• •h J ,ur,, lu•h• , • 1 1tr., fo, ,-1 �1uir.r,, m 1111111<.t It, , ,1 lm1es (11 .:Lat .:!k, (;ngirt&l allott f; .,11.iil c.31 I U},:. vi t·oH g uife �. ·1 • .• r jUl iL rht IJ� . ei.1tity u.pt s· months. afls, ac'luil .:x,mrmssioningof the prnJect no th��� �ihped o freely sel divest the project. Ho'l-'rever � e,:iun:y shares to the extent of 100% cau be transferred to Himachali at nny stage after allotmenl In the evctnt (If any conuavention, the Government of H.P. shall terminate the Consen1 Letter forth mth at any stage. 
19.:'. (a} F'or llitnachall:!l. In case of bona.fide Himachalis /Co-operative Societies/Companies,! Voluntary Societi:es!Trust/Partnership concerns/Sole Proprietorship concerns comprising wholly of bonafide Himact)alis to v.'hom project upto 2 MW and abo\e 2MW to SMW capacity is .allotted, the Go,,erument may consid�r the request f the promoters to transfer ownership h.oJly or partially 1.0 any other bonafide Hitnachalis: / Co-operative - . ------·--s·oc

J
el1�Co:npamesJ VoJffi11arY--Socreti�mrup��/Snre-Propriettlrahip - --•- ----"-

concerns comprising wbolly of boua.f"ide Himach�lii, at any stage after allotment. 
L9.7. (b) lncase of bona.fide Hnnach<lliS to whom Projects upto 2,00 MW capacity is allotted, Chi,.nge in name/dilution of shares by Hlmachali a.Uottee 1 non-Himachalis shall be aUowed to the extent of26% at any St!lge and full disinvestment after six mooths of actual commisshning of prc�ccL 

\ �,,. . "" ·,
�, . ...

... ,._._. 3 .. ;�-�_:.,, ... H,,_H ____ ___ .,.. . .- ��� 
Asint Engineer 
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11.7. (c) IJ1Cl!.se of bonafi.i.:le HimachaJ(s lo whom F rc�ects above 2.(10 MW and upto S.00 MY-'
capae ity i� atlottoo Change I name/dilution of shares by Himacbali �Uottee to rion•·
Itiow.cl:e.ilf .hall b .. ,lllow¢1.J to 1he- e� tent of 49% al any stage subject to the oortdition that
original illot1ee sball retain the i.;ontrolhng inter:est i.e. 51% ekJUity in the new entity upto
six mo11tl1s c.f actual 1.;om,nissioning of project.

JO. For projects uptc, 5 MW, HPSEB Ltd., o:r Hs su::cessor entity shall buy the power 11f the 
tariff notified from time to time by Frhnachal Pradesh .Electricity Regulatory Commission. 

11. Alougwith lh� acceptance')[ the consem letter. the following shall also be furnished by the
IPP: "An nffldavit on � stamp paper of Rs.Sl-()11ly (duly nowized) ltl the effect tfta:t not
more than three projects (iiicluding this pmject} arc under execution with the 1Jllot1ee
@rnpany/fh.n and the pr motets of the company /firm

21. Other conditions of Hydro Power Policy 2006 read with amendments to the same notified
frvm ume to lime shall bf' applicable io the devetoper/]f>P which shall also be m�tioned as,
'' thi':\1 lite Hydro Power Polic\. 2006 alo1.gwith runendments from time to time shatl be
abided by hi.m chruig th,e ')Crupanc ofttP p jec! · it, h affidavi1 to be submitted'\Ulder
point no :n .'.J.bove a5 S(:corid point

... 

�---hJ ,r:1.::;f f1 .. ,�i�tr ; 1� h. i 1f ;:.:,, �J, lit� oto, i\,/1 -�(·:: i:d \ynr.�-�-' ,:rr-1: � 
f;",(; ;l •p-'4'1f �l_')'tl ( 

�t :�,!.f,'";;:" ';_V ·.•---,1:�g f�;

; t,' 1'1'·!"; ;: •• ., i �i- 4} -,If 

i, 

·'1 ':-,f-i,1(L'.i._;tt':·1 

F- .:.;;;,·i'

is 1he t'.R of rhe prajet.1 L- l -be completed'withilJ !lie spectfecl tlrrJ� fe: -:2,n:ti&1tm .i; 
t e•TlrnJ iog exrei s1on of 3 mouths) failing which project shall stand cauce!l<ed. 

Z9 The State ( invcrnment and the local right holders shall have the right over use of ·water for 
irrigari.oc and drinki.1.ig. water supply. 

30. 

• • 

The Govt. reserves the right to mod,fy. delete or add any of fue conditions, Criteria, at its 
own discretion and shall be at liberty to withdraw the consent if at � law st.age. it is found , 

-· that some · onnation �!!!, bee�E_es�d or fills� information has been ,�.Plied b:y iPP
about the pro·ect. 

__ ... ----· 

lf the capacity of the allotted project is enhanced above 5MW. all the charges payable as . 
p� Policy ror the projects abovf! 5 MW ilicludi.ng "ddltional free pmve'" royalty are to bi 
p2id by the aprlicant ;;fresh on ,.vlJok, \;:a.pa.c1iy (,f th1; prc,Jcrt 

1i�c.or�r 
A�-n-t E_n..:_· g-•n_e_e_r ______ -
JSV Sub-Division 
Shat 
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'fote: 

(l) 'rhe DPR shall dearly l.Hing out the percentage potentiaJ 1 utilization oftl e site and it
would be prefe1able if the DPR demonstrates that !he proposai sh 11 lead o more than
75 l}o of lhe potential utiliz.ati a of Che site in a 75% dependabl� year. Capa lty
uli!i?A1ion factor (CUF) fa lo be kept between 55% to 60% :t 2 %.

(2) Capacity finne.l up in the DJ'R shall be treated as ftnal su�ie(,'l to approval from
Government in cas of enhancement for according TC and si&'11ing of IA.

. In .case of default of any of the time frame and/or conditions of this consen� letter, the 
Government shall be at liberty to withdraw the consent and forfeit the security and the 
project <'..an thereafter be granted to other suitable party. 

Himurja and l-LP, government 'elcome you to the fraternity of indepe11dcnt power producers 
eqgaged in the infrnstn,1.cwral devclopm.eni of the State aud reiterates its connnftment to facilitnta 
entte:preneurs in Lhe State- fru i)\fer all growth and de:velopment. and Wish ;our prqjeei an Uit 
.;recess 

I • 

I 

Bt K l """'hr>J tJI 

h ojw; Directo1 cum 
Dv ChiefBx�utive Ofticer 

hYi.·<H ,n.u-1 .. U;ja Bh<i.v.';;n 
1-?-�:r1!:�1111-, (;birn:a .. "i ·:

1 iH�:. 

nfo _u rJ. , , .1 ,,. '"u41 / r,i. t , 

, Ifni •u · IP3 ' ,,. .... -., ·r:

L.111r11111v-:r.ll T,,t, -lu 1, , ar1f.a1 ,�!w1, 

uJ P1�1....ipa1 ,-. P Wild�• f:. H11:,;,,.!Ja..l P, ::(1%, 

All the Departments a1e rnqnested to render necessary as.sistance to 1he IPP to prove or 
otherwise the feasibility and desirability of the project and fomlulation of the DPR. This 
consent be treated as Govtmment Derrnission to the !PP for im,,estigating the project and 
obtaining vario!JS clearances for submission of DPR and possible setting up af 1he Small 
Hydro Power Project� describ�d in the letter above. 

2 Additional Chief Secret;:i1y (NES}, to 1he Govt of H.P. w,r.t letter No. NES-F (2}3/21.)!5 
dated:07/08/2015 vide whkh approval has been �ccorded. 

____ .t,__J]m,_Qj�_(Slle) MtlRE.DlD.ck NrkJ. 4 '.Q.D__Compkx,J..odhi_ Road N · v..D.eU'lhlJ,.QOO,l.fut. __ ,- -­
information please. 

4. Director, Directorate of Energy. Shariti Bhawan, Phase•-HI, Se1:tor-6, Shimla-17 l 009 for
mfonnatkm please.

5 M.D. HPTCL Brrrowalia I Io•}se. Kahalini Sbimla -171002 for irrfonnation. 

l?erAssi nt Engineer 
JSV Sub-Division 
Shat 
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6. D<�pul)' Commissioner, Kutlu, Distt. Kullu, H.P.

7, The Chief Engim:e, (SO&PJ, HPSEB Ltd. Vid.yut Bhawan, Shimla 171004 for information
and.necessary action. 

8. The Sr. Project Offic1-;r Hirnurja., Distt Kullu, H.P. for information and ne<:ensary action.

( Er K. L. Thakur J 
Project Director cum 

Dy Chief Ex:e ... utive Officer, 
HfMURJA, Urja Bhawan. 
Ka.'>umpti, Shimla-171009. 

:t\<ll- �-
A;lrrt Engineer
JSV Sub-Division 
Shat 
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TYPED COPY OF ANNEXURE R-1 

.a.r 
HIMURJA 

(H.P. Govt. Energy Development Agency) 
HIMURJA, Urja Bhawan, SDA Complex, Kasumpti, Shimla-171009 

PHONE-177-2620365, 2621783, 2625306, 2621623 I FAX 177-2622635 

No. HIMURJA/SHP/Grahan kasol (416)/2015-

To 
Mis Bena Butail (Sole), Butail Complex­
Bundla Tea estate Palampur- Kangra 176061 

Dated: 

Sub.: Consent for exclusive time bound right for preparation of Project Report for the 
Small Hydel Project Kasol (5.00 MW) in Kullu District, Himachal Pradesh.

Dear Sir, 

I am directed to inform that after considering your application for the Selfldentified 
project, the State Government has consented to give you the exclusive right for preparation of 
DPR for subsequent implementation of SHP in H.P. The details of the project for which consent 
has been granted is as below: 

Sr. Name of the River/Stream Distt. Elevation Range Estimated 
No. Project (Diversion site of Tail race) Capacity 

(MW) 
1 Kasol Kasol Kullu ± 1860 to 1605 m 5.00 

1. FR FINALISATION

The IPP shall submit a comprehensive Feasibility Report (FR) to Himurja prepared by a reputed 
consultant within six months of issuance of this letter along with the credential of the consultant. 
Feasibility Report (FR) shall be based on actual Survey & Investigation containing site detail, 
hydrological data, location of project components, power studies for capacity determination, land 
requirements, layout plan, single line diagram, E & M equipment specifications and cost analysis 
etc. Extension of three (3) months subject to deposition of extension fee@ Rs 10,000/- per MW 
per month is allowable. If the IPP fails to submit Feasibility Report within extended period project 
is liable to be cancelled. 

2. IPP shall have to deposit security, processing fee, upfront premium based on the allotted
capacity within two months from the date of issuance of this consent.

2.1. SECURITY (REFUNDABLE) 

The Security charges (refundable) in the shape of Demand draft is to be furnished in favour of 
"DIRECTOR HIMURJA" payable at Shimla @ Rs 50,000/- per MW. If the requisite documents 
such as PFR, Upfront premium and post allotment processing fee etc. as prescribed in the consent 
letter are not deposited in time, the project shall be cancelled and this amount will be forfeited. 
This amount will also be used as performance guarantee for different milestones and adjusted 
against extension charges that may have become due and were not paid in case of cancellation of 
project at any stage. (EMD deposited at the time of apply will be adjusted against Security). 

The above security shall be refundable to IPP after signing of IA. 

�r�m-
As£ Engineer 
J sv Sub-Division 
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2.2 PROCESSING FEE (NON-REFUNDABLE) 

Furnishing of the Processing Fee (non-refundable) in shape of Demand Draft in favour of 
"Director, HIMURJA" payable at Shimla. The processing fee for Himachali Cooperative 
society/Company comprising of the bonafide Himacbalis shall be Rs. 25,000/- upto 2 MW and 
beyond 2.00 MW upto 5 MW@Rs. 25,000/- + Rs. 10 000/- per MW (for the capacity exceeding 
2 MW). For others i.e. Non-Himachalis the processing fee shaU be Rs. 2.00 lac per Project. 

If an IPP enhances the capacity of already allotted Project after Technical Concurrence/signing of 
IA, then the IPP shall be required to furnish the processing fee afresh at the rate specified above. 

2.3 (a) UP-FRONT PREMIUM (NON-REFUNDABLE) 

Upfront premium (Non-refundable) shall have to be furnished in shape of Demand Draft in favour 
of Director Himurja, payable at Shimla. 

Up-front premium shall be charged in two stages-

i) @ Rs. 45,000/- per MW at the time of allotment of the project i.e. within two months from 
the date of the consent letter and 

ii) Balance upfront premium @Rs. 45,000/- per MW at the time of signing of the IA.

Whereas for projects upto 2 MW upfront premium is exempted. 

2.3 (b) If after enhancement of capacity the capacity of the project remains upto 5 MW the IPP 
shall have to pay upfront premium @Rs. 90,000/- per MW on whole capacity. 

3. The IPP shall carry out the requisite detailed investigations and techno-economic studies of
the Project and shall submit a Detailed Project Report to HIMURJA within a period of 24
months from the date of issue of this consent letter in consideration to Hydro Power Policy
2006 and its subsequent amendments from time to time.

4. The IPP shall submit monthly discharge data and quarterly overall progress reports to
Himurja on the Proforma attached at Annexure- 'A' & 'B1

• 

5. Following milestones shall be binding on the IPP:-

Sr. No. Milestones Time Period 

1 Feasibility Report Within six months from the date of Consent Letter before 
Submission preparation ofDPR. Feasibility Report (FR) shall be based 

on actual Survey & Investigation containing site detail, 
hydrological data, location of project components, power 
studies for capacity determination, Land requirements, 
Layout plan, single line diagram, E & M equipment 
specifications. Extension of three months with extension 
fee @Rs. 10,000/- per MW per month. 
Consequences- Cancellation of project. 

2 Feasibility Report Himurja will approve the Feasibility Report within two 
Approval months from its submission or within 11 months (including 

extension obtained for submission of feasibility report if 
any) from the issue of consent letter. 

�c,c 
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3 

4 

5 

6 

7 

8 

9 

Acquisition of Revenue IPP has to obtain all necessary revenue record required for 
record implementation of project within Nine (9) months from the 

date of issuance of Consent Letter or within 12 months 
(including extension obtained for submission of feasibility 
report, if any) from the date of issuance of Consent Letter. 

Submission of IPP has to submit applications for all the 
applications for all clearances/approval/consent applied within Eleven (11) 
clearances/approval/con from the date of issuance of Consent Letter or within 14 
sent to different months (including extension obtained for submission of 
departments feasibility report if any) from the date of issuance of 

Consent Letter. 

Obtaining of all 
clearances/approval/con 
sent 

Submission of Detailed 
Project Report (DPR) as 
per CEA/ ewe

Guidelines & within 
allotted/approved 
parameters with all 
clearances 

Grant of Technical 
Concurrence, 
preparation & 
submission of 
documents for signing 
of Implementation 
Agreement. 

Confirmation of 
Interconnection Point 

Signing of IA 

Achieving Financial 
Closure including PPA if 
required and work 
started Concurrent 
action: Any balance 
clearances, 
consent/approval to be 

IPP has to obtain all the clearances/approval/consent 
within Twenty Four (24) months (including extension 
obtained for submission of feasibility report if any) from 
the date of Consent Letter. 

Within 24 months from the date of issuance of Consent 
Letter or within 27 months including three (3) months 
extension for submission of FR, if three (3) months 
extension not availed at the time of FR, extension of three 
(3) months can be availed for submission of DPR for valid
reasons by levying extension fee @ Rs. 1000/- per MW for
first month doubling in successive months, i.e. 1st month
Rs. 1,000/-, 2nd month Rs. 2000/-, 3rd month 4000/-.

Technical Concurrence shall be accorded by Directorate of 
Energy (DoE), on behalf of Government within 45 days 
from the date of receipt of the Detail Project Report or 
within 28 months and 15 days (including extension 
obtained for submission of feasibility report, if any) from 
the date of issuance of Consent Letter and also complete 
all formalities for signing of IA. 

Two months after the approval of FR, the IPP shall apply 
to the appropriate authority (Distribution/Transmission 
Licensee) for finalization/confirmation of interconnection 
point. 

Within 15 days of the TC or within 29 months from the 
issuance of the Consent Letter (including extension 
obtained for submission of FR/DPR, if any) whichever is 
earlier. 
IPP has to achieve financial closure including PP A if 
required and obtain balance clearance/consent/approval, if 
any and start work on site within six ( 6) months after 
signing of IA or within 35 months (including, extension 
obtained for submission of feasibility report and DPR, if 
any) from the date of issuance of Consent Letter. 

'1F \Q �--�o_b_t _a_in_e_d _. _____ ___,_ ____________________ __,
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6. 

7. 

8. 

Project Commissioning Project must be commissioned within 24 months from the 
date of start of work. However, six ( 6) months extension in 
this period is allowable for valid reasons subject to 
deposition of extension fee within 65 months (including 
extension obtained for submission of feasibility 
report/DPR submission/extension in construction period, if 
any) from the issue the date of issuance of Consent Letter. 
Extension charges are applicable@ Rs 1,000/- per MW for 
the first month, doubling in successive months, subject to 
a maximum of Rs 10,000/- i.e. pt month Rs 1,000/-, 2nd

month Rs 2,000/-, 3rd month 4,000/-,Sth month Rs 10,000/­
This part of charges will be payable upfront or with interest 
at project borrowing rates after commissioning. 

The IPP shall stick to the time schedule for the investigation of the project and submission of 
the FR and DPR. In the event of the IPP being unable to submit the FR and DPR within the 
stipulated period mentioned in clause 1,3 & 5 in this letter, the IPP can seek extension for the 
delay for valid reasons within one month along with an extension fee and maximum extension 
shall be as mentioned in clause No - 5 of this letter. Extension fee for extension in time period 
for submission ofDPR shall be@ Rs 1000/- per MW for first month, doubling in successive 
months, subject to maximum of Rs 10,000/- and for FR extension fees shall be@Rs 10,000/­
per MW per month. Non-submission of DPR within the extended period shall result into 
cancellation of the project. 
Detailed Project Report submission date shall be reckoned only after it has found that the 
report is in conformity with CEA/CWC guidelines & within allotted/approved elevation & 
stream. The reports and studies shall be prepared by reputed consultants who have experience 
of handling the complete task of geological & hydrological investigation, construction, 
erection, commissioning and operation of hydroelectric projects. Complete details of the 
consultants and their experience shall be included in the DPR or annexed therein. 
HIMURJA, on receipt of Detailed Project Report (DPR), will scrutinize the DPR from the 
angle of allotted parameters and related aspects of the project as well as optimum utilization 
of the potential. After its scrutiny the HIMURJA will forward the DPR to Director of Energy, 
for accordance of Technical Concurrence. During examination of DPR HIMURJA/ Director 
of Energy, may point out the defects and deficiencies affecting the Technical Concurrence. 
IPP is expected to make good the defects promptly and remove the defects or deficiencies, as 
pointed out by the HIMURJA/ Director of Energy, within 30 days from the dispatch of the 
communication. The IPP will obtain Techno Concurrence (TC) from Director of Energy, 
within 45 days from the date of submission ofDPR. 

9. If the performance of this consent or any obligation ofIPP is prevented, restricted or interfered
with for any reason of: fire, explosion, epidemic, cyclone, earthquake, flood, unforeseen
natural calamity, war, revolution, or requirement of any Government or any sub-division
authority or representative of any such Government in respect of the aforesaid conditions, or
any other act whatsoever, whether similar or dissimilar to those enumerated, beyond the
reasonable control of the party hereto; the party so affected upon giving prompt notice to
other part shall be excused from such performance to the extent of such prevention, restriction
of interference for the period it persists provided that the party so affected shall make its best
efforts to avoid or remove causes of non-performance, if possible, and shall continue
performance hereunder with the utmost dispatch whenever such causes are removed. If the

��rJc.m-
force majeure such as war, civil war, insurrection, riots, revolutions, fires, floods, epidemics,
quarantine, restrictions, freight embargoes, radioactivity, earthquakes, cloudbursts, landslides
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and excessive snow persists for a continuous period of the consent letter or more, the parties 
shall meet and decide about the further course of action. 

10. In case the IPP does not find the Project to be feasible from techno-economic considerations
or from any other aspect, the IPP shall hand over to the HIMURJA all the Project Reports and
any other connected documents etc. as may have been collected and/or prepared by the IPP
during the course of investigations.

11. The Government, after having concluded that the Project is techno-economically viable may
enter into an Implementatioh Agreement with the IPP within 15 days of accordance of TC or
within 29 months after issue of the consent letter (including extensions if any) whichever is
earlier. IPP will give request for signing IA and deposit requisite charges for signing ofIA for
the execution of the project on terms and conditions in accordance with H.P. Hydro Power
Policy 2006 read with various amendments in it notified from time to time.

12. The IPP shall set up its office within the State of Himachal Pradesh after signing of
Implementation Agreement and furnish the proof thereof.

13. (i) This consent shall be restricted within the approved parameters of this consent letter i.e.
to utilize water of Kasol Nala/stream in elevation range between EL± 1860 to 1605 m

(i.e. Diversion weir to Tail race) on the Left/Right Bank of on which this project is 
envisaged unless otherwise approved by the H.P. Government. The H.P. Govt. shall be 
at liberty to cancel the consent, if any violation on this account is discovered at a later 
stage. 

(ii) A pre laid down guidelines riparian distance of 50 mtrs elevation wise or 250 m horizontal
distance is to be maintained between two projects to allow visible flow of water in the
stream/Nalla while carrying out detailed survey, failing which the allotment is liable to
be cancelled for violation of the same.

(iii) In case of any conflict above a site, due to other allotment on the same stream/nallah etc.
the State Government/Himurja shall have the right to take the decision about the Consent
letter and this decision shall be final and binding on the concerned parties.

(iv) If it is discovered at later stage that project components are coming up in Wild Life
Sanctuary/National Park the project shall stand canceled without paying any
compensation or an alternative site.

14. NOCs of IPH, HPPWD, Revenue, Fisheries, and Wildlife are not required with DPR.
However, clearances and compliance of norms & conditions of the departments shall be
ensured by the developers before and during execution.

(i) The norms and terms and conditions of IPH, PWD and Revenue Department shall be
Annexed with the Implementation Agreement and developer shall abide by them.

(ii) No project should be allotted in Wild Life Sanctuaries/Parks/areas. If later on the project
comes within the boundaries of Wild Life Sanctuaries/Parks/areas by way of redefining
boundaries of Wild Life Sanctuaries/Parks/areas, IPP shall have to surrender the project
immediately without any claim.

�q��-
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(iii) No NOC of Fisheries Department is required. Only where projects are allotted in the
streams where Fisheries Department has its conservations and development projects, the
developers will comply with all the instructions/directions of Fisheries Department and
take into account impact in Feasibility Study, DPR and during project execution.

Charges Payable-

a) No charges for projects up to 2 MW. 
b) For other only per MW charges at the rate of Rs 50,000/- per MW.
c) No additional charges for length of stream so as to avoid inspections .
d) Where any development conservation projects of Fisheries Department are impacted

separate charges as per Fisheries Department proposal. 
(iv) NOC of Gram Panchayat- Effective consultation shall be done with Gram Panchayats and

their objections and suggestions shall be heard and decided by SDM by way of a reasoned
speaking order. Aggrieved parties have right to appeal before D.C. and thereafter
Principal Secretary (Power).

Single joint committee will clear all aspects of projects for statutory clearances. 

15. NOCs from different Departments shall be furnished in shape of, self-attested copies, to
the HIMURJA. The IPP is required to furnish an affidavit, on a Rs 5/- stamp paper duly
notarized, to the effect that all conditions in the NOCs obtained from the different
Departments and Gram Panchayat shall be abided by them, incase an IA is signed with the
IPP later on.

16. The receipt of this communication and acceptance of consent conditions aforesaid will be
acknowledged within one month and the affidavits, security charges, processing fee and
upfront premium within two months from the date of issue of this letter. In case, IPP's
confirmation is not received or security, processing fee and other relevant essential
documents, not deposited by the due date it shall be presumed that IPP is not interested in
taking up the project and consent shall be treated as withdrawn.

17. ROYALTY

In the event of this project being awarded to you for implementation, a separate agreement
called Implementation Agreement shall be executed for supplying the royalty on water
usages in shape of free power royalty (Energy) as per the following rates or the rates
applicable as per policy of the State Govt. at the time of signing of Implementation
Agreement.

a) Small Hydro Electric Projects up to 2 MW allotted after 2006 Hydro Policy, where
power is consumed in H.P. by HPSEBL free power payable to State and Local Area
Development Fund shall be 2%, 12% and 18% (2% for first 12 years, 12% for next 18
years & 18% for the remaining period of to 10 years).

b) For Other Projects- The Free power royalty liable to be charged for projects with an
installed capacity upto 5 MW will be at the rate of 12%, 15% & 24% (12% for first 12
years, 15% for next 18 years & 24% for remaining period of 10 years) for captive use
or third party sale outside the state or the rates applicable as per policy of the State
Government at the time of signing of IA. For captive consumption within the state or
sale to HPSEB Ltd. or its successors the concessional royalty rates shall be 6%, 15%
and 24% (6% for first 12 years, 15% for next 18 years & 24% for remaining period of
IO years). In case of capacity enhancement beyond 5 MW rates notified by government
shall be applicable.

����-
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•' 
The IPP shall provide an additional 1 % ( one percent) free power over and above the 
rates existing at 20 (a&b) for Local Area Development Fund (LADF) aimed at providing 
regular stream of revenue for income generation and welfare schemes, creation of 
additional infrastructure and common facilities etc. on a sustained and continued basis 
over the life of the project. This fund would be available in the form of an annuity over 
the entire life of the project. 

18. The balance energy, after the adjustment of free energy, may be used/sold by the Second
Party in the following manner:-

(a) Free energy shall be made available by the Second Party at the interconnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs up to 2.00 MW, if the
developer so choose, provided that free power to the State is also as per 2006 Policy
and the metering shall be done at this point. For SHPs above 2.00 MW upto 5.00 MW,
HPSEBL will formulate an objective, prudent and transparent power purchase policy,
keeping in view load centre, evacuation cost, line losses, hydrology etc.

Solid tap connectivity at the nearest 11 kV or 22 kV line up to 2 MW capacity generation
capacity will be allowed with appropriate protection.

To ease Liquidity, Commission will determine two sets of levelised tariff i.e. one for
first 5 to 10 years, which may be higher and 2nd set for balance period.

No wheeling/transmission charges shall be payable for free energy from the generating
station to the interconnection point.

(b) Make captive use or negotiate Third Party sale within the State or evacuate power for
captive use or sale outside the State. The wheeling or transmission charges in this regard
will be set by the HPERC based on petitions by the parties.

19. TRANSFER OF PROJECT TO SUBSIDIARY GENERATING COMPANY/

DILUTION OF SHARES.

19.1 For Non-Himachalis: The Government may consider the request of the allottee company 
for change in name/dilution of shares of original allottee company subject to the condition 
that the Original allottee shall retain the controlling interest i.e. 51 % equity in the new entity 
upto Six months after actual commissioning of the project and thereafter allowed to freely 
sell/divest the project. However, equity shares to the extent of 100% can be transferred to 
Himachali at any stage after allotment. In the event of any contravention, the Government 
of H.P. shall terminate the Consent Letter forthwith at any stage. 

19.2 (a) For Himachalis: In case of bonafide Himachalis /Co-operative Societies/Companies/ 
Voluntary Societies/Trust/Partnership concerns/Sole Proprietorship concerns comprising 
wholly of Bonafide Himachalis to whom project upto 2 MW and above 2MW to 5MW 
capacity is allotted, the Government may consider the request of the promoters to transfer 
ownership wholly or partially to any other Bonafide Himachalis /Co-operative 
Societies/CompaniesNoluntary Societies/Trust/Partnership concerns/ Sole Proprietorship 
concerns comprising wholly of bonafide Himachalis, at any stage after allotment. 

19.2 (b) Incase of bonafide Himachalis to whom Projects upto 2.00 MW capacity is allotted, 
Change in name/dilution of shares by Himachali allottee to non-Himachalis shall be allowed 
to the extent of 26% at any stage and full disinvestment after six months of actual 
commissioning of project. 

�r C.O�• 
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19.2 (c) Incase of bonafide Himachalis to whom Projects above 2.00 MW and upto 5.00 MW '1• 

capacity is allotted, Change in name/dilution of shares by Himachali allottee to non­
Himachalis shall be allowed to the extent of 49% at any stage subject to the condition that 
original allottee shall retain the controlling interest i.e. 51 % equity in the new entity upto 
six months of actual commissioning of project. 

20. For projects upto 5 MW, HPSEB Ltd., or its successor entity shall buy the power at the
tariff notified from time to time by Himachal Pradesh Electricity Regulatory Commission.

21. Alongwith the acceptance of the consent letter, the following shall also be furnished by the
IPP: "An affidavit on a stamp paper of Rs.5/- only (duly notarized) to the effect that not
more than three projects (including this project) are under execution with the allottee
company/firm and the promoters of the company/firm".

22. Other conditions of Hydro Power Policy 2006 read with amendments to the same notified
from time to time shall be applicable to the developer/IPP which shall also be mentioned
as, "that the Hydro Power Policy, 2006 alongwith amendments from time to time shall be
abided by him during the occupancy of the project", in the affidavit to be submitted under
point no. 21 above as second point.

23. HIMURJA/H.P. Government shall provide necessary assistance in obtaining clearances at
State level.

24. This consent letter is being issued in lieu of MOU and no separate MOU shall be signed
by the government.

25. This consent letter is being issued under the orders and authorization of Deptt. of Non­
Conventional Energy Sources, Govt. of Himachal Pradesh.

26. If Upfront premium, security charges and processing fee are not deposited within two
months from the date of consent letter the project is liable to be cancelled.

27. In case at any stage it is found that this small hydro Electric Project is prejudice to overall
optimum development of the river, the government reserves the right to cancel the
allotment of the project without any liability/limitations.

28. The DPR of the project is to be completed within the specified time i.e. 24 months
( excluding extension of 3 months) failing which project shall stand cancelled.

29. The State Government and the local right holders shall have the right over use of water for
irrigation and drinking water supply.

30. The Govt. reserves the right to modify, delete or add any of the conditions, criteria, at its
own discretion and shall be at liberty to withdraw the consent if at a later stage it is found
that some information has been suppressed or false information has been supplied by IPP
about the project.

31. CAPACITY EXCEEDING SMW AFTER ENHANCEMENT.

If the capacity of the allotted project is enhanced above 5MW, all the charges payable as
per Policy for the projects above 5 MW including additional free power royalty are to be
paid by the applicant afresh on whole capacity of the project.

Assis aht Engineer 
JSV Sub-Division 
Shat 
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Note: 

(1) The DPR shall clearly bring out the percentage potential utilization of the site and it
would be preferable if the DPR demonstrates that the proposal shall lead to more than
75% of the potential utilization of the site in a 75% dependable year. Capacity utilization
factor (CUF) is to be kept between 55% to 60% ± 2%.

(2) Capacity firmed up in the DPR shall be treated as final subject to approval from
Government in case of enhancement for according TC and signing of IA.

In case of default of any of the time frame and/or conditions of this consent letter, the 
Government shall be at liberty to withdraw the consent and forfeit the security and the project 
can thereafter be granted to other suitable party. 

Himurja and H.P. government welcome you to the fraternity of independent power producers 
engaged in the infrastructural development of the State and reiterates its commitment to facilitate 
entrepreneurs in the State for over all growth and development, and wish your project all the 
success. 

Yours Sincerely, 

( Er K. L. Thakur ) 
Project Director cum 

Dy Chief Executive Officer, 
HIMURJA, Urja Bhawan, 

Kasumpti, Shimla-171009. 

Endst. No.: A/A 9198 to 9212 Dated: 10-08-15 

1. Copy is forwarded to the following for information and necessary action:

(i) Additional Chief Secretary /Principal Secretary/ Secretary (Forests/Revenue/l&PH/PWD/

Environment & S.T./RD & Panchayati Raj/ Fisheries) to the Govt . of H.P., Shimla-2.

(ii) Principal CCF (Wild Life), Himachal Pradesh.

All the Departments are requested to render necessary assistance to the IPP to prove or 

otherwise the feasibility and desirability of the project and formulation of the DPR. This 

consent is treated as Government permission to the IPP for investigating the project and 

obtaining various clearances for submission of DPR and possible setting up of the Small 

Hydro Power Project as described in the letter above. 

2. Additional Chief Secretary (NES), to the Govt. of H.P. w.r.t letter No. NES-F (2)-3/2015

dated 07/08/2015 vide which approval has been accorded.

3. The Director (SHP), MNRE Block No.-14 CGO Complex, Lodhi Road, New Delhi-

110003 for information please.

4. Director, Directorate of Energy, Shanti Bhawan, Phase-III, Sector-6, Shimla-171009 for

information please.

5. M.D. HPTCL, Barowalia House, Kahalini, Shimla-171002 for information.

���� 
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6. Deputy Commissioner- Kullu, Distt. Kullu, H.P.

7. The Chief Engineer (SO&P), HPSEB Ltd. Vidyut Bhawan, Shimla 171004 for information

and necessary action.

8. The Sr. Project Officer Himurja, Distt. Kullu, H.P. for information and necessary action.

�r °1<1.

Aini Engineer 
JSV Sub-Division 
Shat 
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H! P Go,'l Encriy L)evelopmcnt Ags�ncy) 
}HHlJ[,:Ji\. Uria Bimw,m SD/\ Cn rnpf<�x J<,rnumpti Sh:nila-l7l009 

t1:!9))!;·�11.,:_2�ltQ36§, 2ti1lJJ83, l625306�.::i,.rwl 1zg-Z€?.,!?,l� 
;�i· HIMURJA/ SJ,JI /Grnhan k.l$0l (419 )/20 ]5- q/,e/ Daled: /f} /cf) l.() /Jt-··

.Mis Dinesh B-utail (Sole), H utaii Complex-
Bundla Tea estate Palampur•• lCangra !7606J 

Consent for exclusive ime bound right for preparation of Project Rep01t ror the 
.. ·Small Hyclel :Pojeet Grahan I ol·( S;OO·MW) in"l:{ullu-•Di rh: , Hl!1llld1irf 

Pradesh. 

Dear Sir, 

... l am directed to inform that afl r considering your application fot the Self Identified
project, the Stille Govemment has consented to give you the exclusive right for preparation of 
DPR for subseqnent Implementation of SHP in H.P. The details of the project for which con.�nt 
has been granted is as below:· 

Sr. Name of the River/ Stream Distt. Elevati�n Range Estbnat 
No. Project (Diversion she to Tail race) Capaci( 

ed 
' (M'\\') 

I Grahan ka.c;ol (irahan Kullt1 ± 2! JO to 1860 tn 5.00 

t. FltFlNALIS TIQ,ti

The JPP shall submit a �omprel1ensive Feasibility Report (FR) to Himurja prepared by a reputed 
consultant within six months of issuance of this letter along, with the credential of the oor:mdtant 
Feasibility Report (FR) shall be based on actual Survey & Investigation contaJning site de\ait 
.hydrologiOJll data. location of project components, power studie for capaci determination. l d 
requirements, tayout plmt. sing.le line diagram.,. E & M equipment specifications and cost anal;vsis 
etc, Extension of three (3) mootbs subJEict to _deposition of t!J(tensio fee @ Rs I 0,000/. per MW 
per month is allowable. lf the lPP fails to submit Feasibility Report within extended period project 
ls liable to bEI cancelled. 

2. IPP sh�ll have to deposit security, �rocessing fee, vpfront premium base<l on the iHotted
capacity within two months from the dale of issuance of thls cunsent.

2.1. §Et;UJUIX CREFUNDAJJLE) 

The Security charges (refundable) in the shape of Demand draft is! to be fumish,ed in &vour of 
«nJRECTOR HIMURJA i; payabl� at St1irnla@ Rs. 50,000/- per :MW. If the requisite dooumenui 
suoh as PFR, Upfront premium and post allottnent processing fee etc. as prescribed in tl1e coosent 
letter are not deposited in time. the project shall be cancelled and this amount WI11 be forfeited. This 
amount will also be used ns peifonuat,ce guarantee for different milestone� and adjusted ·against 
extension charges tlmt may have become due and were not paid in case f cai 1cell11tion of projec at
any stage. (EMO deposited at Um time of apply will be adjusted against Security) 

The above security shall be refundable to IPP after signing of JA. 

Pagel ofl.O 
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I. 

2.2 R CESfilNG FEE (NON -REFUNOb,.BLE) 

Fumishlng of the Pioce i.11g Pee (non-refundable) in shape ofDemaJJtl Draft m favour of"Oirector, 
Hft\ruRJA" payable al Shimla. The processi1t_g fee for Himacbali, CooperatiVe society/Company 
comprising of th- 'bonafide Himachalis shall be Rs. 25,000/- upto 2 lvfW and beyond 2.00 MW 
up(o 5 MW@ <:.25,000/- + Rs. 10,000/· per NW (for the capacity exceedmi 2 MW). For othCJ"S 
i.e. Non• Himathalis the processing fee shall b Rs. 2.00 lac per Proj,ect.

lf an jPP tnhances the capacity of already allo-tted Project after Technical Concarrene.et signing of 
r.A, then the TPP shall be requited to fiJrnish the: processing fee afresh at the rate specified tJbove. .l 

_,...... ---- --- 2':3 a} ,U FRONT::fREMl 1M-f,NON:;$-litlJNDADL·E}r---

\ 

Upfront premium (Non"refundable) $hall have to be :fi.mushe<l in shape of Demand Draft in fa ur 
ofDh'ector Himu1ja. payable ar Sbimla 

Up�front premium shall be charged in two stages-

i) @ Rs.J. 000/� pei· MW at the time of allotment of th� project i.e within two months from 
the date of -this consent letter and 

ii) Balance upfront premium@ Rs. 45000/� per MW at the lime ofsigningoftb.e IA:

\liherea.s for projects upto 2 MW t1p1hmt premium is ex.empted 

.J (b) If after enhancement of capacity the capacity of the project 1"1mal,is upto 5 MW the fPP 
shall have lo pay up:fr nt premium@ Rs 90,000/- per MW 0n whole c-apacity. 

3. The lPP shall carry out the requisl detailed investigations an� techno-economic studies- of
th P !}eel and shall submit Detailed Project Report to HIMURJA within a period of 24
months from the elate of issue o( this consent Jetter in consid�•ration to HydrQ Power P-0ticy
'>006 and its subsequent mendments fro:m time to time.

4. The IPP shall submit monthly discharge data and quarterly overall progress reports to ,
H:irmu-ja on the Proforma attached at Annairore- •A· &. a·.

Foi..l;wing milestones shall be binding oo the IPP:-
• > 

·-
Sr.No. Milestone.i·· Time Peri d 

-T 11easibillty Report 
Submission 

2 Feasibility Report 
Approval 

,, 

'\ 
l\JW 

Within sh mouths· froin the date of Consent Letter before 
preparation of DPR. Feasibilif) eport CPR) shall be based 
on actna.l Survey & Investigation contru,nmg site detail, 
bydrologioal data \otation of project components, power 
studies for capacity determination, Land requirements 
Layout plan, single Hne diagram. E. & M equipment
spedfications. Extension of tlnee months wi1b extension 
fue@Rs. 10,000/- per MW pe!' month. 
Cooseqµen()('-.s- Cancellation ofproJect 

Hlmurja viii approve the Fe."\Sibility Report within tw� 
months from its submission or within 11 months 
(including ex-reosion obtained o submission of feasibility 
report if any) from the issue ofOQnsent letter. 

Pa.ge Z cf 10 

---'"" 
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-----------�--=-::-:----:---:--�--:---------------.3 Acqt1isition of IPP has to obtain all the necessary re enue record required 

4 

5 

6 

7 

Revenue reco d for implementation of prvject with ln Nine (9) months from 
the date of issuance of Consent Letter or within 12 months 
(including extension obtained fur submission offoasihility 
report. if any J fi om the dpt� of issuancr� of Consent Letter. 

Submission or 

appli tiom; for all 
clearances/appr<)val/co 
nsent to different 
departments 

Obtaining of all 
clearances/approval/co 
risent 

Submission of 
Detailed Project 
R�port (DPR) as per 

·- ;,CEA/ ewe 
Guidelines & within 
allotted'approved 
parameters with all 
clearances 

Grant of Tech.nioal 
Concurrence, 
preparation & 
submission of 
documents for signing 
of Implementation 
Agreement. 

TPP has to submit applications for all the­
cleanmces/approvatrconsent applied within Eleven (l l) 
from the date of issuance of Consent Letter or vvithin l 4 
months (including extension obtamed for submission of 
feasibility report if any) iron, the date of issuance of 
Con§enrtemr:., -- -- · -- __ ., · :: --- - _,, ___ .,_ --- -- -· - -

WP has to btain all the t·learances/approval/consem -
within rwenty Four (24) months (including ex.tension 
obtained for subniission of feasibility report if any) from 
the date of Consent Letter. 

Within 24 monU1s from the d;J.te of issl.lallce of Consfmt·· 
Letter or within 2 7 months iti.lciuding three (3) months 
extension for submission of FR; if tbree (3) months 
extensi n not availed at the tim& of FR, e ion of three 
(3) months can t>e availed tor subuussion of DPR for valid
resaons by levying extension fee @ Rs 1000:/- per MW
for first month doubting m successive months. i.e. 11t 

month Rs l,000/... 21111 month Rs 2000/ , 3nt month 4000/·.

TedmicaJ C-OtlClflffilce shall ba accorded by Dl.tectorate Qf 
Energy (DoE), on behalf of the Government within 45 days 
from tlle date of receipt of the Detailed Project Report or 
wit.bin 28 months and 15 clays (incJurling extension 
obtained for submission of feru: ibility repo� if any) from 
tbe date of issuance of Consent Letter and also complete 
all fonnalities for signing oflA, 

1----+---------- ------------ ---

8 Confinnation of Two months after the approv�i of FR, fu� IPI> shall apply 

" 
1, 

Interconnection :Point to fue appropriate authority (Distrlb�on/TtansmissiQn 
Llceasee) for flnalizafou/confirmation of interconnection 
poir1t. 

Signing ofIA 

Achieving Financial 
closure inc!uding PPA 
ifrequjredand wprk 
started Concurrent 
actlon: Any balance 
clearances, 
consent/approvn-1 to be 
obtained. 

Within 15 days of accordance of TC within 29 months 
from t.iie issuance of Consent ietter (including extension 
obtained for submission of FR/bPR, if any) whichever fa, 
earlier. 

IPP has to achieve the finaucial closure including PPA if 
required and obtain balance clearancelconsent/approval1 if 
any and start work on site within six (6) months after 
signing ;,;,f IA ot within 3S months {inchu,Hng, extension 
obtained fur submission of feasibility report m:td DPR, tf 
tmy)from the date of issuanceofConse11tLetter. 
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l'rojec1 
C•Jtnmi:::sioning 

I 
.. 

.. ..  ------ -----

Project ITtust be commissioned within 2 months zrom the 
ate of start of work. HoweV(..'T, six (6) months e�1Sion 

in this period is allowabl4t for valid reasons subject to 
depositio,n of extension fee or within 65 months (.inc}udlng 
extension obtained foT S1Jbmission of feasibility 
rcport/OPR submission/extension in onstrucoon per{od.. if 
any) from the issue the date of issuance f Consem Letter. 
Extension charges aµplicable @ Rs 1000/- per MW for 

first month doubling. in succes.sive months1 subject to
tnaximum of Rs 10,000/� i.'e. 1st month Rs J,000/-. 2J1<\ 

month Rs. 2000. 3n1 month 4000/-, 5111 tMnth Rs. 10,000/­
TI'iis par-r or-charger ·wn oopayabr�-upWnf-�­
interesc at project borrowing rates, after comnussioning: .• 

• • •

6. The JP_P snail stick lQ lhe time schedule for the investigation of the project and submi$sion of
the FR and DPR. f n the ev�nt of the IPP' being unable to submit 1he FR and DPR within the
sl pulated period as mentioned in chaus" 1,3 &S in th!s letter the IPP can seek 1;xtension fur
lbe delay for vaUd reasons within one month alongwith e,'ctension f.ee and maxin:ium cictensfon
shall be as mentioned in cla e No-S of this letter. Extension fee for e;.;teusion in t:inie period
for s11bmi ion ofDPR shall be@-Rs 1000/· per MW for firs'! month doubling in successive
months. subject to mft"'dmurn of Rs H),0O0/- i.e. I.st month Rs 1000/-. zod month Rs. 2000� 3�

onfh 4000/- 51b month Rs. 10,000/- and for FR extensk,n fees shall be @Rs. 10,0QO/ .. per
tW per on h. ion suhnus.<riM of DPR within the extended period shall result into

'!lln llatton of fue pmjocl

7. Detailed Project Report submission date shall be reckoned only aftet it has been found tnat
thP. report is in oonfumtity with CE,A/ CWC guidelines & withui' allotted/appro ed
elevation& ,:am. The reports and studies shall be prepared by reputed consultants wbo .
have experience of ham:Uio.g the complete task of geological & h:ydrological investigation.
cons1:Nction, erection, commissioning and operation of l\ydroelectric projects. Compfore
details of tlle consultants and their experience shall be included in the DPR or �ed
therein.

l-IDvf . TA on receipt of Detailed Proja."t Report (DPR), will scrutinfae U1e OPR • from the
angl of allotted parameters end related aspe<.iS of th pro3eot as weU as optimttm ufilk:atiott ' .,
of 1l1e po.entl11l. After its scrutiny the HIMURJ will fo1wani the DPR to Oirectar of
Energy. tbr accordance of T�chnicaJ Concurrence During examination ofDPR HIMURJA!
D!J"�otN· ofJ:n��· mey ,.P$im Q. �. tb�fects and «!�ciencie$���ng �. 1�?.1 1
Corcnrr�noo. £PP 1s e .;peeled make good the defects promptly and remove ifie �� or .,..._ 
de!foiencies, as poiote<l uut by Ute HIMUR1A/ Director of Energy, within 30 days from the 
dispatch of the communi<::atioa e IPP will obtain Techno Concurrence (TC} from 

irectt,r of Energy, :vithin 45 days from the date of submis_sion of DPR. 

If tbe p:"..rlonnancc of this con..�1t or any obligation of rPP is prevented. restricted or mmrf'eztd 
wlt11 for any reason.� of: fit� e:<plosfon, epidemic, 'cyclone, earlhquruce,, flood. unf,meseen 
natural calamity, war, revolution. requirement of any Government or anx $\Jb-dMsfon 

·au1hority or representative of any such Government io respect of the aforesaid conditions, or
anv other act whatsooVer. whether similar or dlssimHar to those enumerated, beyond e
re�sonahle control of U,e party hereto; the party so affected upon giving prompt notice to 0th.er
party shall be excused from such perf'onmnce to the extent of ch prevention, restriction of
interference for the period it persists provided that the party so affected sbaU make its best
eff orl, to avoid or iemove oo�es of non- performance. 1f possible, and shJll oon�ue
perfurrnance heteu.udcr with the utmost dlspalcb wbene er such causes are removed. If the
force maje e stich at war. civil war, insurrection, no:<:. revolutions, fires, floods, e_pidemks,
quarantine. restrictions, freight embargoes. radioactlvity, earthquakes, c.loudbursts, l.andsli<les

1klL- i'(j' 
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and exce$sive snow persists f<ir cr.mtim1c,us period of tlw consent letter or more, the parties 
shall meet ,md decide nh<_11.1t the further course of aciiCtn. 

10, lo case lhe 11 P does not ftrni the Project te> be feasible from tectmo-eoonomic conslderatiQDS or 
from any other a.,;pect. the IPP shall han(l over to the H.tMURJA aJJ tl1e Project Rep rls and 
any other connected documents etc. as nury have be.en eotlected and/ru prepared by the lPP 
during the course of investigations. 

1t 1. The Gove111.moot after having concluded that the Project is teehnoaeconomically viable tmLy • 
enter into an Implementation Agreement with the IPP within 15 days of accordance of TC 

.....llLWiihiu.-21.toonlbs..rurer.i sue..of.tonsem.letter G mclu<liog_extensiou if SQ)! )-wlliche.vet. is..._..,._�­
eariier. lPP will give request for signing JA and deposit requisite charges for signing of IA · 
for the execution of pr9ject on terms and conditions in accordance with H.P. Hydro Po\,-er 
PQlicy .2006 read with vadous amendments in it notified from time to time. 

12. The IPP shall set up its office witl • Stale of Himachal Pradesh after signing of
lmplenrentation Agreement and furnish tile proof thereof.

J3. (i) This consent shall be restricted within the approved pan.uncters of ·s consent letter i.e. 
to utilize water of Grahan Naln/stream in elevation nfilge between EL± 211-0 to 
1660 m O:.e. Diversion weir to Tail race) on 4ft!Rlgb.t Bank, o( on whicb this proj t 
is envisageil unless otherwise approved by the FI.P. Government. The RP. Govt shall be 
at liberty tQ cancel Uie consent, if any violation on this acoowrt ls disco ered ar a latrr 
stage. 

(ii) A$ per laid down guidelines riparian distance of 50mtrs elevation wise or 250m 
horizontal distance is to be maintained between two projects to allo.w visible flo 
ofV1ater in th� stream.lNafla while carrying out detailed survey,. :faifmg which th.,, 
a.llotmeut is liable to be cancelled for viola.ti on of the same. 

(iii) In cas� of any conflict about a site, due to other allotment oo the samn
strea.m/nallah etc. the State Government/Himurja shall have the right to t&ke thP.
decision about the Consent letter and lhis decision shall be final and binding on
the C.oncerned parties.

(iv) If it is dL�over,::d at later stage that project components are coming up in Wild
Life Sanctuar}'/National Park the project shan stand canceled without payin.g
any compensation or an altemative site.

l4. NOCs of IPH, HPPWD, Revenue, Fisheries and Wild Life are not required with DPR:, 
However, clearances and compliance of norms & conditions of the departments shall be 
ensured by the developers before and during execution. 

(l) 11 11 nns and· tcnns and conditions of IPH, .. PWD and Ri venue Department shall be 
Annexed with the Imp-lementa.tio,n Agreement and developer shall abide.by them. 

. ·-~a
rr 

No projeqt should 6eailotted1nWffifUfe Sat\ctmiireslParKSlareas:-Tflitefon
l

ne projia 
comes witb.itnhe boundaries of Wild Life Sanctuaries/Parks/areas by way of redefinmg 
boundaries of Wild Life Sanctuaries/Parlcs/areas, IPP shall ha:ve to sunender the µroj<Jet 
imn1�1iat.ely without any claim. 

���-
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(iii) No NOC of Fisbeiies Department is required. Only v.;here projec:ts are allotted in the
st1'eums where Fi.sher!es departmen1: has hs conservations and deve]opmeut projects; the
developers will comply with all the in�tructioris/directions of Fisheries Departmenfand
tii.ke into account impact in Feasibility Study, DPR and during project execution.

Ch ges payable-

a) No charges for projects upto 2 M:W. 

b) For other oniy per MW charges at the rate of Rs 50,000/.;. per MW.
-c)--1-'-lo-., additi6tlal c.fiiigeS tbf Jengrll 0'fmr!Wn io

i

\s to avo1(} mst'8ctlons. 
d) 'Where any development conservation projects of Fisheries Department are impacted

�pa.rate charges as per Fisheries Departm�nt proposal.

• • •

(iv) NOC 9 Gram �ancbayat - Effectiv� consultation sl1alJ be done with Gram Pancban,.ts
and their objections and suggestions shall be heard and decided i;,y SDM by way of a
reasoned spmu1g order. Aggrieved parties have right to appeal befure D.C. and
therea(ter Principal Secretary (Po er).

Single joint committee wm clear all aspects of projects for statutory clearances. 

15. NO from differart Departments shan · be fumished in shape of serf attested. Copies,, lo the
HIMURJA. The IPP is required lo fumisb an affidavit, on Rs. 'J/- stamp pa�r duly
u tariz� to the effect tha all the 1,djtions in the NOC" obtained .&om the different
Departments aud Gram Pancbayal shall be abided by them, incase an IA js signed with the
lPP later on,

16. The receipt )f this communication and acceptance of consent conditions aforesaid will' be 
acknowledged within one mondi and the affidavitS; security clwges, pm�og fee and 
upfront pr mium ilnin two months from the date of issue of this letter. ln case, IPP's 
confin:natio is not received or soounty, processing fee and otitec relevant essentiaJ 
documents, not <leposrted by the due date it shall be presumed at IPP is not mteres� in . : 
taking 1.ip the project and consent shall be treated as withdrawn. 

17. ROYALTY

In tbe event f tbis project being awarded to yQu for implementa:tion, a separate agreement
tailed lfupleruentation Agieement shall be executed for supplying the royalty on water usages
in shape- c,f free power royalty (Energy) as per !.he foUowing rates or the rates applicable as per

•- - ...... � �-�-,_,,!_::£i ••ffal'cy:.eftl'Je State Govt. at the•time-af.signm3-t1£hnple.J1Wtttruion Agreement. .:."'-"L ____ ., --� 

a) Small Hydro Electric Projects upto 2 MW allotted afuu' 2006 Hydro Policy, Where 1power is consumed in HP by HPSBBL free power payable to S1ate and Local Area
Develoµment fund sbaU be 2%, 12% and 18% (2% for �i 12 years, 12¾ for next 18
years & 18% for r maining period of to l 0 years).·

b) For Other Projects- The fre� power royalty liable tr> be charged for projects witlun
installed capacity upto S MW will be at the rate of 12%. 15% & 24% (12% for first 12
years, 15% for ne.�t lS years & 24% for remaining period of IO years) fur captivefuse or
third party sale oui:Side the s� or the rates applicable as per pqlicy of the State
Government at the time of signlng of IA. For captive t::01.1Sumptioa within tbe state or
sale to HPSEB Ltd. or its uccessors mt concessional roY?Jty rates shall be 6%,. J.5¾ and
24% (6% for first 12 years, 15% for oext 18 years & 24% for ret:naining pefiod of 10
years-). In case of capacity enhancement beyond 5 MW ,�tes notifi,t'!d by govemmeut

\ 
shall be appHcablc.

,1;rt,A. �), 
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The IPP shall provide art additional t¾ (one percent) free po,·� over and above the 
rates existing at 20 (a&.b) for Local Area Development Fund (LADF) aimed a.t 
providing regular stream of revenue for inr.ome generation and welfare scl�mes, 
ct-eati n of ad,Jitional iutiastructure arid common facilities etc 011 a sustai.t,ed and 
contlnued basis over U,e life of the projec This fund would be available in the fonn of 
an annuity over 1J1e entire life of the project. 

18. The balarico energy, after adjustment of free energy, may be ttsed/sof.1 bv the Second Partv
---in.the following; mnmier.:- _ __ . . ... _ .. _ . _ _� _ _ __ 

• 

(a) Pree energy shall be made available by the Second Party ilt the interconne ion point to 
the HPSEBL, wherein HPSEBL will buy power from -SHPs upto 2.00 MW, if the 
developer so choose, provided that free power to the State is also as per 2006 Policy and 
the metering shall be done at this point For SHPs above 2.00 MW uplo 5.00 MW,. 
HPSEBL will formulate an objective, prudent and transparent power p�hase pol��. 
keeping m view I ad centre, evacuation cost, line losses, hydrology etc. 

Solid tap c.onne .Uvity at th"' nearest or 11 kV or 22 kV line upto 2 MW capacity 
genemtion capacity will be allowed, with appropriate protection" 

To ease Liquidity, Commission wilt determine two sets of1evehsed tariff te, one for first 
5 to IO years, wbfoh may be higher and 2114 set for balance period 

No wb�linglmm.smission charges shall be payable for fr,:e energy &om the generating 
station to the inteICOnnection point 

(b) Make captive ore or negotiate Third Party sale within the State or evacuate power for
c:aptive use or sale outside the State.. The Whee-ling or tramml$sion charges in this reg"a.fd
will be set by tbe HPERC oosed on petitions by the parties.'

19. Tft.ANSFEn OF PROJECT TO SUBSH)ARY. GENF.JtATING COMPANY!
Oll,UTlON OF SUARES.

l9.1 For Nott•llbMchalis-:- The Govemntellt may consider the request of the a.llottee oompany 
for change in name/dilution of shares of origin.al allottee oompany subject to the conditio,11 
that the Original allottee shall retain the 0011trolling interest i.e. :51% equity i.tJ the ne 

".U,� • .entity. upttrS.i.x-menths. after ac.tuat oolllnl.lssioning_of_tt\e,p.Jtij�tJ;md tb�er allowed lo 
freely selVdivest the project. However, quity shares to the extent of 100% can be 

· transferred to Himachali at any stage after allotment 1n the event of any contravention.
theGovenunenl of H.P. shall terminate the Consent Letter forthwith at any stage

19.2 (a} For H.imachalis: .h1 case of nafide Himachalis /Ca--operative ocieti�Companles/ 
''oluntary Sooietle,,.effrustlPartoershlp concerns/Sole Proprietorship concerns compnsiu0 

wholly of bonafide Himachalis to whom project upto 2 MW and above 2MW to 5fltfW 
capacity is allotted, the Government may consider the request of !he promoters to transfer 
own rship wholly or partially to any other bonafide HimacbaUs I Co-operative 
Societies/Companies/Voluntary Societiesffrust/Pannership concems/Sole .Proprietorship 
concems comprising wholly of bonafide Himacbalis, al any stage a..ft1r allo1menL 

19.2- (b) lncase of bonafide Himacb.ulis to -whom Projects t.tpto 2.00 MV✓ capacity is allott�d. · 1 
Change in name/dilution of shares by Himachali allolte1e to non�Himac;ba1is shall be 
allowed to the extent of 26% at any stage and full disinvestment aft�r six months Pf act al 
commissioning of proieot. 

l-r��- Page 7 of 10 ::t ..... � 
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19.l (c) lnoru;e f bona.fide Himachalis to .Yhoni Projects e.bove 2.00 MW and upto 5.00 MW
capacity is all tted. 1ange in name/dilution of shares by Hlmacbali ldlott.ee to non­
Himac' ,alis shall be allowed lO the �.>.Lent uf 49% at any stage subject to tne conclitton thm
origiual a!lotte s!ia!l retain the controlling Interest i.e... 51% equity in the new entity upto
st mo ths of actual cot1 missioning of'project. 

20. For proje ls upto 5 MW, HPSEB Ltd.,; or it<; successor enU-ty shall buy the power at rhe
tariff 11otifioo fl-om ti.me to time by Him achal Pradesh Electricity Regulatory Commi.sslort. 

I • 

-.--------- -----

21. A longwith the acceptan e of the consent letter, the following shall aJso be fumished by tile
lPP: 'An affidavit on a stamp paper of Rs5/-on!y (duly notarized) to the effect that not
more than three projects (including tl1is project) are under execution with the aUottee
company/firm and the promoters of the company /firm'\ 

22. Other conditions of Hydro Power Policy 2006 read wi{b amendments to the same notified
from time to tlme sbaU be applicable to the develC1pet/TP P wbkh shall also be mentioned tl.S;
0 thnt the Hydro Power Policy. 2006 alongwith amendments from time to time sball be
abided by him during the occupancy of the project", in the affidavit to be submitted under
_point no. 21 above as second point 

23. HJMURJAJ H.P. Government shall prcrvide w�cessary a.ssistance in obtaining clearances at
State level. 

24. This cm1sent letter ts being issued in lieu of MOU and no :;eparate MOU shall be signe1lby
the government 

25. This conse-,nt letter is being issued under the orders ruld authorization of Deptt. of Nbn�
Conventional Energy So es.Govt ofHimachal Pradesh. 

26. 1� Upfront premium, security charges and processing fee <)re not deposit� Within t\vo 1
months from the date of consent letter the project i.� liable to be CEµ1celled. 

27. In oase at any stage it ls found that th.is small hydro Electric Project is prejudice to overall .
o-plimum development of the river; the government reserves the rig.ht to cat'!Cet the allotmtnt 
of the project without any liabi!ity/limitations. 

28. Tn DPR 6tthe projecfli'1ltie��npieted within tlie specifi�·r·t1mrt1:·;���iitl'"'·
(excluding exfonsion of 3 months) :fuiling which project shall stand cancelled. 

29. ·n1i:; State Government and the local right holders sha11 have the right over use of water.rot 1
irrigation and drinking water supply. 

30; The Govt. reserves the right to modify
,,, 

delete or add any of the conditiom, od1eria. at'its.
own discretioo and shall be at liberty to withdraw the consent if at a later stage lt is found
that some information has been suppressed or false infonnatian has been supplied by lf;p
about the project 

31. C&fA JTY EX.CEEPING 5MW AFTER EN§ANCEMEN1,

1f the capacily of the allotted project is enhanced above SM W, all the tharges payable as
t)cr Policy for the projects above 5 MW including e.dditional free p()Wer royalty are to be
paid by the applicant afresh on whole capacity oft.he project � 

�0��--
KU.,��m, .
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Note: 

(I) The Dl>R shall cl.early bring oul the percentage potentii!J utilization of the site and-it
would be preferal le if the DPR demonstrates tha U1e proposal hall lead to more than
75 % of the potential utilization of the site in a 75% depeudable year. Ca�ity
Utilization factor I Cllf.) is to be kept betwee11 55% to 60% ± 2 %.

(2) Cap"-city finned up in lhe DPR shall be treated as final subject to �proval fh'-m
-· ___ _Government in case of..enhancem,ent for ccmding...w.a,,m-.sign1Rg �IA, .. ,- _

In case of default of any of the time frame and/or conditio,ns of this consent letter, the 
Government shall be at liberty to \Vithdraw the consent and forfeit the security and the 
pr<tject :can thereafter be granted to other suitable party. 

Himurja and H.P.. government welcome you to the fraternity of ihdependeut power pr«fuce.rs 
engaged ID the infrastructuml development ofth� Stat.e and reiterates its commitment to fucilitote 
entrepreneurs in the State for over all growth and development, and wish your project aH 1!Je 
success. 

End.st. No.: · A/A 

y�L----
(Er K.L.Thakur) 

Prorect Director cum 
Py Chief BxeQUfive Officer. 

HIMURJA. Urja BhJWan, 
'l,.✓ J asumpti, Shimla�l 71004.

� 1. Copy is forwarded to lhe following for information and necessary action:-• 

i) Additional Cuief Secretary /Principal Secretary/Secretm'y (forests/RevenuelJ&P-f:!/PWD/
. ·Envirorunent & S.T J RD & Pa.nchayati Raj/ Fisheries) to tbe po•.-t. of H.P., Shi:Ji:ua,-2.
ii) Prlncip!il CCF (Wild Life), Hinlacbal Pradesh.

AU the Departments are requested to render necessary assistance to the IPP to prove or 
otherwise the feasibility and desirability of the projec;t and ibnnulati n of the DPR. Thfa 
cq�mt be treated as Government permission t.o the IP-P for �vcstigating the project � <l 
�biainnig various clearances for st1b01ission of DPR aod possible setting up o-f tlie Smell 
.H.}tdro Power Project as de$oribed in th¢ }f;lter above. 

2. &dditional Chief Secretary (NES), to the Govt. of H.P. w.r.t letter No. NES-,f (2}312015
�ed 07/0812015 vide which approval has beea accorded.

3. The Director (SHP) MNRE Block No.-14 CGO Complex., Lodhi Road, New Delhi�110003 for
infonnation ple3se.

4. Directr>r; Directorate of Energy, Shanti Bhaw::in, Phase-Ill. Sector-6, Shimla.�171009 fr,r
information piease.

5. MJ). 1-:tPTCL Barowalia. House. Kahalini Shimfa. -171002 for inf<.,nnatioo.

Page 9 of 10 !:\��-
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6. Deputy Commissioner� Kuti� Oistt. Kutlu, H.P.

·1 •. The Chief Engineer (SO&P), HPSEB Ltd. Vidyut Bhawan, Shimla 173004 for infonnation
and nec.essary action. 

a. The Sr. Project Officer Himurja, Distt. l{ullu, H.P. for infommtinn and necessary action..

. --- --- - - - --

... 

.. 

Page lOoflO 

( Er K. L. Thakur) 
Project Director cum 

Dy Qlief Executive Officer, 
HJMURJA. Urja Bhawan.. 
Kaswopti, Shimta� 171009 . 
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TYPED COPY OF ANNEXURE R-2 

ear 
HIMURJA 

(H.P. Govt. Energy Development Agency) 
HIMURJA, Urja Bhawan SDA Complex, Kasumpti, Shlmla-171009 

PHONE-177-2620365. 2621783, 2625306. 2621623 IF AX l 77-2622635 

No. HIMURJA /SHP /Gr�han kasol (419)/2015-9 181 
To 

Dated: 10/8/2015 

Mis Dines,µ Butail ( Sole), Butail Complex­
Bundla Tea,estate Palampur-�angra 176061 

Sub.: Consent for exclusive time bound right for preparation of Project Report for the 
Small Hydel Project Grahan Kasol ( 5.00 MW) in Kullu District, Himachal Pradesh. 

Dear Sir, 

I am directed to inform that after considering your application for the Selfldentified 
project , the State Government has consented to give you the exclusive right for preparation of 
DPR for subsequent implementation of SHP in H.P. The details of the project for which consent 
has been granted is as below: 

Sr. Name of the River/Stream Distt. Elevation Range Estimated 
No. Project (Diversion site of Tail race) Capacity 

(MW) 
1 Grahan kasol Grahan Kullu ±2110to 1860m 5.00 

1. FR FINALISATION

The IPP shall submit a comprehensive Feasibility Report (FR) to Himurja prepared by a reputed 
consultant within six months of issuance of this letter along with the credential of the consultant. 
Feasibility Report (FR) shall be based on actual Survey & Investigation containing site detail, 
hydrological data, location of project components, power studies for capacity determination, land 
requirements, layout plan, single line diagram, E & M equipment specifications and cost analysis 
etc. Extension of three (3) mop.tbs subject to deposition of extension fee@ Rs 10,000/- per MW 
per month is allowable. If the IPP fails to submit Feasibility Report within extended period project 
is liable to be cancelled. 

2. IPP shall have to deposit security, processing fee, upfront premium based on the allotted
capacity within two months from the date of issuance of this consent.

2.1. SECURITY (REFUNDABLE) 

The Security charges (refundable} in the shape of Demand draft is to be furnished in favour of 
"DIRECTOR HIMURJA" payaQle" at Shimla @ Rs 5 0,000/- per MW. If the requisite documents 
such as PFR, Upfront premium and post allotment processing fee etc. as prescribed in the consent 
letter are not deposited in time, the project shall be cancelled and this amount will be forfeited . 
This amount will also be used as performance guarantee for different milestones and adjusted 
against extension charges that may have become due and were not paid in case of cancellation of 
project at any stage. (EMD deposited at the time of apply will be adjusted against Security) 

�� °i<! _The above security shall be refundable to !PP after signing of!A.

! -
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2.2 PROCESSING FEE (NON-REFUNDABLE) 

Furnishing of the Processing Fee (non-refundable) in shape of Demand Draft in favour of 
"Director HIMURJA" payable at Shimla. The processing fee for Himachali, Cooperative 
society/Company comprising of the bonafide Himachalis shall be Rs. 25,000/- upto 2 MW and 
beyond 2.00 MW upto 5 MW@Rs. 25,000/- + Rs. 10,000/- per MW (for the capacity exceeding 
2 MW). For others i.e. Non-Himachalis the processing fee shall be Rs. 2.00 lac per Project. 

If an IPP enhances the capacity of already allotted Project after Technical Concurrence/signing of 
IA, then the IPP shall be required to furnish the processing fee afresh at the rate specified above. 

2.3 (a) UP-FRONT PREMIUM (NON-REFUNDABLE} 

Upfront premium (Non-refundable) shall have to be furnished in shape of Demand Draft in favour 
of Director Himurja, payable at Shimla. 

Up-front premium shall be charged in two stages-

i) @Rs. 45,000/- per MW at the time of allotment of the project i.e. within two months from 
the date of the consent letter and 

ii) Balance upfront premium@ Rs. 45,000/- per MW at the time of signing of the IA.

Whereas for projects upto 2 MW upfront premium is exempted. 

2.3 (b) If after enhancement of capacity the capacity of the project remains upto 5 MW the IPP 
shall have to pay upfront premium @ Rs. 90,000/- per MW on whole capacity. 

3. The IPP shall carry out the requisite detailed investigations and techno-economic studies of
the Project and shall submit a Detailed Project Report to HIMURJA within a period of 24
months from the date of issue of this consent letter in consideration to Hydro Power Policy
2006 and its subsequent amendments from time to time.

4. The IPP shall submit monthly discharge data and quarterly overall progress reports to
Himurja on the Proforma attached at Annexure- 'A' & 'B'.

5. Following milestones shall be binding on the IPP:-

Sr. No. Milestones 

I Feasibility 
Submission 

2 Feasibility 
Approval 

Ass1 nt Engineer 
JSV Sub-Division 
Shat 

Report 

Report 

Time Period 

Within six months from the date of Consent Letter before 
preparation ofDPR. Feasibility Report (FR) shall be based 
on actual Survey & Investigation containing site detail, 
hydrological data, location of project components, power 
studies for capacity determination, Land requirements, 
Layout plan, single line diagram, E & M equipment 
specifications. Extension of three months with extension 
fee@Rs. 10,000/- per MW per month. 
Consequences- Cancellation of project. 
Himurja will approve the Feasibility Report within two 
months from its submission or within 11 months (including 
extension obtained for submission of feasibility repmt if 
any) from the issue of consent letter. 
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3 

4 

5 

6 

7 

8 

9 

Acquisition of Revenue 
record 

Submission of 
applications for all 
clearances/ approval/ con 
sent to different 
departmerits 

Obtaining of all 
clearances/approval/con 
sent 

Submission of Detailed 
Project Report (DPR) as 
per CEA/ ewe

Guidelines & within 
allotted/ approved 
parameters with all 
clearances 

Grant of Technical 
Concurrence, 
preparation & 
submission of 
documents for s1gmng 
of Implementation 
Agreement. 

Confirmation of 
Interconnection Point 

Signing of IA 

Achieving Financial 
Closure including PPA if 
required and work 
started Concurrent 
action: Any balance 

-L.t,-

IPP has to obtain all necessary revenue record required for 
implementation of project within Nine (9) months from the 
date of issuance of Consent Letter or within 12 months 
(including extension obtained for submission of feasibility 
report, if any) from the date of issuance of Consent Letter. 

IPP has to submit applications for all the 
clearances/approval/consent applied within Eleven (11) 
from the date of issuance of Consent Letter or within 14 
months (including extension obtained for submission of 
feasibility report if any) from the date of issuance of 
Consent Letter. 

IPP has to obtain all the clearances/approval/consent 
within Twenty Four (24) months (including extension 
obtained for submission of feasibility report if any) from 
the date of Consent Letter. 

Within 24 months from the date of issuance of Consent 
Letter or within 27 months including three (3) months 
extension for submission of FR, if three (3) months 
extension not availed at the time of FR, extension of three 
(3) months can be availed for submission ofDPR for valid
reasons by levying extension fee @ Rs. 1000/- per MW for
first month doubling in successive months, i.e. 1st month
Rs. 1,000/-, 2nd month Rs. 2000/-, 3rd month 4000/-.

Technical Concurrence shall be accorded by Directorate of 
Energy (DoE), on behalf of Government within 45 days 
from the date of receipt of the Detail Project Report or 
within 28 months and 15 days (including extension 
obtained for submission of feasibility report, if any) from 
the date of issuance of Consent Letter and also complete 
all formalities for signing of IA. 

Two months after the approval of FR, the IPP shall apply 
to the appropriate authority (Distribution/Transmission 
Licensee) for finalization/confirmation of interconnection 
point. 

Within 15 days of the TC or within 29 months from the 
issuance of the Consent Letter (including extension 
obtained for submission of FR/DPR, if any) whichever is 
earlier. 
IPP has to achieve financial closure including PP A if 
required and obtain balance clearance/consent/approval, if 
any and start work on site within six ( 6) months after 
signing of IA or within 35 months (including, extension 
obtained for submission of feasibility report and DPR, if 
any) from the date of issuance of Consent Letter. clearances, 

consent/approval to be 
jQr1 �-�-�o_bt _ai _ne_d. ____ �-------------�

As� int Engineer 
JSV Sub-Division 
Shat 
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11 Project Commissioning Project must be commissioned within 24 months from the 
date of start of work. However, six (6) months extension in 
this period is allowable for valid reasons subject to 
deposition of extension fee within 65 months (including 
extension obtained for submission of feasibility 
report/DPR submission/extension in construction period, if 
any) from the issue the date of issuance of Consent Letter. 
Extension charges are applicable @ Rs 1, 000/- per MW for 
the first month, doubling in successive· months, subject to 
a maximum of Rs 10,000/- i.e. l 51 month Rs 1,000/-, 2nd

month Rs 2,000/-, 3rd month 4,000/-,5th month Rs 10,000/­
This part of charges will be payable upfront or with interest 
at project borrowing rates after commissioning. 

6. The IPP shall stick to the time schedule for the investigation of the project and submission of
the FR and DPR. In the event of the IPP being unable to submit the FR and DPR within the
stipulated period mentioned in clause 1,3 & 5 in this letter, the IPP can seek extension for the
delay for valid reasons within one month along with an extension fee and maximum extension
shall be as mentioned in clause No- 5 of this letter. Extension fee for extension in time period
for submission ofDPR shall be@ Rs 1000/- per MW for first month, doubling in successive
months, subject to maximum of Rs 10,000/- and for FR extension fees shall be@ Rs 10,000/­
per MW per month. Non-submission of DPR within the extended period shall result into
cancellation of the project.

7. Detailed Project Report submission date shall be reckoned only after it has found that the
report is in conformity with CEA/CWC guidelines & within allotted/approved elevation &
stream. The reports and studies shall be prepared by reputed consultants who have experience
of handling the complete task of geological & hydrological investigation, construction,
erection, commissioning and operation of hydroelectric projects. Complete details of the
consultants and their experience shall be included in the DPR or annexed therein.

8. HIMURJA, on receipt of Detailed Project Report (DPR), will scrutinize the DPR from the
angle of allotted parameters and related aspects of the project as well as optimum utilization
of the potential. After its scrutiny the HIMURJA will forward the DPR to Director of Energy,
for accordance of Technical Concurrence. During examination of DPR HIMURJA/ Director
of Energy, may point out the defects and deficiencies affecting the Technical Concurrence.
IPP is expected to make good the defects promptly and remove the defects or deficiencies, as
pointed out by the HIMURJA/ Director of Energy, within 30 days from the dispatch of the
communication. The IPP will obtain Techno Concurrence (TC) from Director of Energy,
within 45 days from the date of submission of DPR.

9. If the performance of this consent or any obligation ofIPP is prevented, restricted or interfered
with for any reason of: fire, explosion, epidemic, cyclone, earthquake, flood, unforeseen
natural calamity, war, revolution, or requirement of any Government or any sub-division
authority or representative of any such Government in respect of the aforesaid conditions, or
any other act whatsoever, whether similar or dissimilar to those enumerated, beyond the
reasonable control of the party hereto; the party so affected upon giving prompt notice to
other part shall be excused from such performance to the extent of such prevention, restriction
of interference for the period it persists provided that the party so affected shall make its best
efforts to avoid or remove causes of non-performance, if possible, and shall continue
performance hereunder with the utmost dispatch whenever such causes are removed. If the

�� c..m· force majeure such as war, civil war, insurrection, riots, revolutions, fires, floods, epidemics,
(J1 

� �
quarantine, restrictions, freight embargoes, radioactivity, earthquakes, cloudbursts, landslides 
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and excessive snow persists for a continuous period of the consent letter or more, the parties 
shall meet and decide about the further course of action. 

10. In case the IPP does not find the Project to be feasible from techno-economic considerations
or from any other aspect, the IPP shall hand over to the HIMURJA all the Project Reports and
any other connected documents etc. as may have been collected and/or prepared by the IPP
during the course of investigations.

11. The Government, after having concluded that the Project is techno-economically viable may
enter into an Implementation Agreement with the IPP within 15 days of accordance of TC or
within 29 months after issue of the consent letter (including extensions if any) whichever is
earlier. IPP will give request for signing IA and deposit requisite charges for signing ofIA for
the execution of the project on terms and conditions in accordance with H.P. Hydro Power
Policy 2006 read with various amendments in it notified from time to time.

12. The IPP shall set up its office within the State of Himachal Pradesh after signing of
Implementation Agreement and furnish the proof thereof.

13. (i) This consent shall be restricted within the approved parameters of this consent letter i.e.
to utilize water of Grahan Nala/stream in elevation range between EL± 2110 to 1860

m (i.e. Diversion weir to Tail race) on the Left/Right Bank of on which this project is 
envisaged unless otherwise approved by the H.P. Government. The H.P. Govt. shall be 
at liberty to cancel the consent, if any violation on this account is discovered at a later 
stage. 

(ii) A pre laid down guidelines riparian distance of 50 mtrs elevation wise or 250 m horizontal
distance is to be maintained between two projects to allow visible flow of water in the
stream/Nalla while carrying out detailed survey, failing which the allotment is liable to
be cancelled for violation of the same.

(iii) In case of any conflict above a site, due to other allotment on the same stream/nallah etc.
the State Government/Himurja shall have the right to take the decision about the Consent
letter and this decision shall be final and binding on the concerned parties.

(iv) If it is discovered at later stage that project components are coming up in Wild Life
Sanctuary/National Park the project shall stand canceled without paying any
compensation or an alternative site.

14. NOCs of IPH, HPPWD, Revenue, Fisheries, and Wildlife are not required with DPR.
However, clearances and compliance of norms & conditions of the departments shall be
ensured by the developers before and during execution.

(i) The norms and terms and conditions of IPH, PWD and Revenue Department shall be
Annexed with the Implementation Agreement and developer shall abide by them.

(ii) No project should be allotted in Wild Life Sanctuaries/Parks/areas. If later on the project
comes within the boundaries of Wild Life Sanctuaries/Parks/areas by way of redefining
boundaries of Wild Life Sanctuaries/Parks/areas, IPP shall have to surrender the project
immediately without any claim.!Jr �,zr 

Ass,nt Engineer 
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(iii) No NOC of Fisheries Department is required. Only where projects are allotted in the
streams where Fisheries Department has its conservations and development projects, the
developers will comply with all the instructions/directions of Fisheries Department and
take into account impact in Feasibility Study, DPR and during project execution.

Charges Payable-

a) No charges for projects up to 2 MW. 
b) For other only per MW charges at the rate of Rs 50,000/- per MW.
c) No additional charges for length of stream so as to avoid inspections.
d) Where any development conservation projects of Fisheries Department are impacted

separate charges as per Fisheries Department proposal. 
(iv) NOC of Gram Panchayat- Effective consultation shall be done with Gram Panchayats and

their objections and suggestions shall be heard and decided by SDM by way of a reasoned
speaking order. Aggrieved parties have right to appeal before D.C. and thereafter
Principal Secretary (Power).

Single joint committee will clear all aspects of projects for statutory clearances. 

15. NOCs from different Departments shall be furnished in shape of, self-attested copies, to
the HIMURJA. The IPP is required to furnish an affidavit, on a Rs 5/- stamp paper duly
notarized, to the effect that all conditions in the NOCs obtained from the different
Departments and Gram Panchayat shall be abided by them, incase an IA is signed with the
IPP later on.

16. The receipt of this communication and acceptance of consent conditions aforesaid will be
acknowledged within one month and the affidavits, security charges, processing fee and
upfront premium within two months from the date of issue of this letter. In case, IPP's
confirmation is not received or security, processing fee and other relevant essential
documents, not deposited by the due date it shall be presumed that IPP is not interested in
taking up the project and consent shall be treated as withdrawn.

17. ROYALTY

In the event of this project being awarded to you for implementation, a separate agreement
called Implementation Agreement shall be executed for supplying the royalty on water
usages in shape of free power royalty (Energy) as per the following rates or the rates
applicable as per policy of the State Govt. at the time of signing of Implementation
Agreement.

a) Small Hydro Electric Projects up to 2 MW allotted after 2006 Hydro Policy, where
power is consumed in H.P. by HPSEBL free power payable to State and Local Area
Development Fund shall be 2%, 12% and 18% (2% for first 12 years, 12% for next 18
years & 18% for the remaining period of to 10 years).

b) For Other Projects- The Free power royalty liable to be charged for projects with an
installed capacity upto 5 MW will be at the rate of 12%, 15% & 24% (12% for first 12
years, 15% for next 18 years & 24% for remaining period of 10 years) for captive use
or third party sale outside the state or the rates applicable as per policy of the State
Government at the time of signing of IA. For captive consumption within the state or
sale to HPSEB Ltd. or its successors the concessional royalty rates shall be 6%, 15%
and 24% (6% for first 12 years, 15% for next 18 years & 24% for remaining period of

j� o.a.p;t 10 years). In case of capacity enhancement beyond 5 MW rates notified by government
QI t \\l shall be applicable.
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The IPP shall provide an additional 1 % ( one percent) free power over and above the 
rates existing at 20 (a&b) for Local Area Development Fund (LADF) aimed at providing 
regular stream of revenue for income generation and welfare schemes, creation of 
additional infrastructure and common facilities etc. on a sustained and continued basis 
over the life of the project. This fund would be available in the form of an annuity over 
the entire life of the project. 

18. The balance energy, after the adjustment of free energy, may be used/sold by the Second
Party in the following manner :-

(a) Free energy shall be made available by the Second Party at the interconnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs up to 2.00 MW, if the
developer so choose, provided that free power to the State is also as per 2006 Policy
and the metering shall be done at this point. For SHPs above 2.00 MW upto 5.00 MW,
HPSEBL will formulate an objective, prudent and transparent power purchase policy,
keeping in view load centre, evacuation cost, line losses, hydrology etc.

Solid tap connectivity at the nearest 11 kV or 22 kV line up to 2 MW capacity generation
capacity will be allowed with appropriate protection.

To ease Liquidity, Commission will determine two sets of levelised tariff i.e. one for
first 5 to 10 years, which may be higher and 2nd set for balance period.

No wheeling/transmission charges shall be payable for free energy from the generating
station to the interconnection point.

(b) Make captive use or negotiate Third Party sale within the State or evacuate power for
captive use or sale outside the State. The wheeling or transmission charges in this regard
will be set by the HPERC based on petitions by the parties.

19. TRANSFER OF PROJECT TO SUBSIDIARY GENERATING COMPANY/

DILUTION OF SHARES.

19.1 For Non-Himachalis: The Government may consider the request of the allottee company 
for change in name/dilution of shares of original allottee company subject to the condition 
that the Original allottee shall retain the controlling interest i.e. 51 % equity in the new entity 
upto Six months after actual commissioning of the project and thereafter allowed to freely 
sell/divest the project. However, equity shares to the extent of 100% can be transferred to 
Himachali at any stage after allotment. In the event of any contravention, the Government 
of H.P. shall terminate the Consent Letter forthwith at any stage. 

19.2 (a) For Himachalis: In case of bonafide Himachalis /Co-operative Societies/Companies/ 
Voluntary Societies/Trust/Partnership concerns/Sole Proprietorship concerns comprising 
wholly of Bonafide Himachalis to whom project upto 2 MW and above 2MW to 5MW 
capacity is allotted, the Government may consider the request of the promoters to transfer 
ownership wholly or partially to any other Bonafide Himachalis /Co-operative 
Societies/CompaniesNoluntary Societies/Trust/Partnership concerns/ Sole Proprietorship 
concerns comprising wholly ofbonafide Himachalis, at any stage after allotment. 

19.2 (b) Incase of bonafide Himachalis to whom Projects upto 2.00 MW capacity is allotted, 
Change in name/dilution of shares by Himachali allottee to non-Himachalis shall be allowed 
to the extent of 26% at any stage and full disinvestment after six months of actual 

or o..rn. commissioning of project.
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19.2 (c) Incase of bonafide Himachalis to whom Projects above 2.00 MW and upto 5.00 MW 
capacity is allotted, Change in name/dilution of shares by Himachali allottee to non­
Himachalis shall be allowed to the extent of 49% at any stage subject to the condition that 
original allottee shall retain the controlling interest i.e. 51 % equity in the new entity upto 
six months of actual commissioning of project. 

20. For projects upto 5 MW, HPSEB Ltd., or its successor entity shall buy the power at the
tariff notified from time to time by Himachal. Pradesh Electricity Regulatory Commission.

21. Alongwith the acceptance of the consent letter, the following shall also be furnished by the
IPP: "An affidavit on a stamp paper of Rs.5/- only (duly notarized) to the effect that not
more than three projects (including this project) are under execution with the allottee
company/firm and the promoters of the company/firm".

22. Other conditions of Hydro Power Policy 2006 read with amendments to the same notified
from time to time shall be applicable to the developer/IPP which shall also be mentioned
as, "that the Hydro Power Policy, 2006 alongwith amendments from time to time shall be
abided by him during the occupancy of the project", in the affidavit to be submitted under
point no. 21 above as second point.

23. HIMURJA/H.P. Government shall provide necessary assistance in obtaining clearances at
State level.

24. This consent letter is being issued in lieu of MOU and no separate MOU shall be signed
by the government.

25. This consent letter is being issued under the orders and authorization of Deptt. of Non­
Conventional Energy Sources, Govt. of Himachal Pradesh.

26. If Upfront premium, security charges and processing fee are not deposited within two
months from the date of consent letter the project is liable to be cancelled.

27. In case at any stage it is found that this small hydro Electric Project is prejudice to overall
optimum development of the river, the government reserves the right to cancel the
allotment of the project without any liability/limitations.

28. The DPR of the project is to be completed within the specified time i.e. 24 months
( excluding extension of 3 months) failing which project shall stand cancelled.

29. The State Government and the local right holders shall have the right over use of water for
irrigation and drinking water supply.

30. The Govt. reserves the right to modify, delete or add any of the conditions, criteria, at its
own discretion and shall be at liberty to withdraw the consent if at a later stage it is found
that some information has been suppressed or false information has been supplied by IPP
about the project.

31. CAPACITY EXCEEDING SMW AFTER ENHANCEMENT.

If the capacity of the allotted project is enhanced above 5MW, all the charges payable as
per Policy for the projects above 5 MW including additional free power royalty are to be
paid by the applicant afresh on whole capacity of the project.

�c.rq 

Asint Engineer
JSV Sub-Division 
Shat 

Page 8 of 10 

i 

J.

249



.. 

Note: 

(1) The DPR shall clearly bring out the percentage potential utilization of the site and it
would be preferable if the DPR demonstrates that the proposal shall lead to more than
75% of the potential utilization of the site in a 75% dependable year. Capacity utilization
factor (CUF) is to be kept between 55% to 60% ± 2%.

(2) Capacity firmed up in the DPR shall be treated as final subject to approval from
Government in case of enhancement for according TC and signing of IA.

In case of default of any of the time frame and/or conditions of this consent letter, the 
Government shall be at liberty to withdraw the consent and forfeit the security and the project 
can thereafter be granted to other suitable party. 

Himurja and H.P. government welcome you to the fraternity of independent power producers 
engaged in the infrastructural development of the State and reiterates its commitment to facilitate 
entrepreneurs in the State for over all growth and development, and wish your project all the 
success. 

Yours Sincerely, 

( Er K. L. Thakur ) 
Project Director cum 

Dy Chief Executive Officer, 
HIMURJA, Urja Bhawan, 

Kasumpti, Shimla-171009. 

Endst. No.: A/A 9182 to 9196 Dated: 10/08/2015 

1. Copy is forwarded to the following for information and necessary action:

(i) Additional Chief Secretary /Principal Secretary/ Secretary (Forests/Revenue/I&PH/PWD/

Environment & S.T./RD & Panchayati Raj/ Fisheries) to the Govt. of H.P., Shimla-2.

(ii) Principal CCF (Wild Life), Himachal Pradesh.

All the Departments are requested to render necessary assistance to the IPP to prove or 

otherwise the feasibility and desirability of the project and formulation of the DPR. This 

consent is treated as Government permission to the IPP for investigating the project and 

obtaining various clearances for submission of DPR and possible setting up of the Small 

Hydro Power Project as described in the letter above. 

2. Additional Chief Secretary ( NES), to the Govt. of H.P. w.r.t letter No. NES-F (2)-3/2015

dated 07/08/2015 vide which approval has been accorded.

3. The Director (SHP), MNRE Block No.-14 CGO Complex, Lodhi Road, New Delhi-

110003 for information please.

4. Director, Directorate of Energy, Shanti Bhawan, Phase-III, Sector-6, Shimla-171009 for

information please.

5. M.D. HPTCL, Barowalia House, Kahalini, Shimla-171002 for information.

�r �ro·
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6. Deputy Commissioner- Kullu, Distt. Kullu, �.P.

7. The Chief Engineer (SO&P), HPSEB Ltd. Vidyut Bhawan, Shimla 171004 for information

and necessary action .

8. The Sr. Project Officer Himurja, Distt. Kullu, H.P. for information and necessary action.

�r�-
Assi� Engineer
JSV Sub-Division
Shat 

,.. 
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( Er K. L. Thakur ) 
Project Director cum 

Dy Chief Executive Officer, 
HIMURJA, Urja Bhawan, 

Kasumpti, Shimla-171009. 

251


